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LOK SABHA DEBATES

LOK SABHA

Friday, April 23, 1994/
Vaisakha, 8, 1916 (Saka)

The Lok Sabha met at
Eleven of the Clock

[Mr. Seeaker in the Chair]

[Translation]

SHRI DAU DAYAL JOSHI (Kota):
Mr. Speaker, Sir, | would like to know
whether the Joint Director of Lok Sabha
Shri P.K. Mishra has received any spe-
cial information from the Inspector Gen-
eral of Police?

[Translation]

MR. SPEAKER: Please sit down
now. Now, Question No. 481. Shri
Lokanath Choudhury - Absent, Now,
Question No. 482, Shri Nurul Islam.

11.01 hrs

ORAL ANSWERS TO
QUESTIONS

[English]
Public Sector Banks
+
*482. SHRI NURUL ISLAM:
SHRI BIR SINGH MAHATO:

Will the Minister of FINANCE be
pleased to state:

(a) the loans advanced/investment
made by the public sector banks during
the last three years, State-wise;

(b) whether the investment made
by these banks in the field of agriculture
and industry in the North-Eastern region
of the country is less as compared to
other States;

(c) if so, the reasons therefor; and

(d) the steps taken or proposed to
be taken by the Government to ensure
adequate loan/investment in that region?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). A Statement is laid on the Table of
the House.

STATEMENT

State-wise data relating to out-
standing credit by public sector bank to
agriculture and industry as at the end of
March 1990, 1991 and 1992 (latest
available) and investments as at the end
of March 1990, 1991 and 1992 (latest
available) made by the public sector
banks are given in the Annexure | and
.

The investment by banks include
State Government securities, bonds, de-
bentures, etc. floated by the concerned
State Governments and its undertakings,
and there has been no relative decline
in the North Eastern States in such
investments over the last three years.

Outstanding bank credit of public
sector banks to agriculture and industry
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in the North Eastern region is low as such as development of infrastructure,

compared to States such as Haryana, entrepreneurship, recovery of loans, and

Rajasthan, M.P.,, U.P., Gujarat and the overall security environment. The

Maharashtra. public sector banks have been advised

to strengthen their existing systems so

The actual level of credit deploy- as to ensure larger flow of credit to the
ment in the State is influenced by factors North Eastem region.

ANNEXURE-i

State-wise position of outstanding credit by Public Sector Banks to Agriculture
and Industry as at the end of March 1990, March 1991 and March 1992
(Latest Available)

(Rs. in lakhs)

March 1990 March 1991 March 1992
Region/State Agricul- Indus-  Agricul- Indus-  Agricul- Indus-
ture try ture try ture try
North Eastern Region
Arunachal Pradesh 403 4102 650 5235 637 4366
Assam 22057 61244 20432 70069 23724 94752
Manipur 890 2288 1014 2374 937 2678
Meghalaya 1156 2550 2407 2905 1961 2305
Mizoram 583 759 732 237 571 843
Nagaland 1066 2291 | 2435 3615 2256 3914
Tripura | 1941 2928 1864 3770 2729 3758
Northern Region
Haryana 66404 110636 77462 123648 74726 119365
Himachal Pradesh 7933 17042 9257 20461 8122 21209
Jammu & Kashmir 2482 9394 2671 9425 2542 9831
Punjab 98485 177407 118200 205200 125162 201023

Rajasthan 67137 93806 75471 110510 88187 125002
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, March 1990 March 1991 March 1992

Region/State Agricul-  Indus-  Agricul- Indus-  Agricul- Indus-
ture try ture try ture try

Chandigarh 12431 24749 9203 31772 8169 42224
Delhi 11921 319215 15041 386275 13076 400553
Eastern Region
Bihar 65429 113225 81002 113794 83597 113649
Orissa 36599 64509 35075 64373 382005 73121
Sikkim 556 764 319 913 943 1322
West Bengal 61717 425187 53042 480693 72279 511294
Andaman & Nicobar 174 257 k 27 670 262 495
Islands
Central Region
Madhya Pradesh 95789 179394 109073 204100 110274 212075
Uttar Pradesh 138146 293560 183686 349290 190023 362927
Western Region
Goa 3493 22986 4103 22430 3618 27665
Gujarat 79776 393360 88680 448204 119149 449452
Maharashtra 130857 989458 144855 1053862 1601451211428
Dadra & Nagar Haveli 118 2157 139 2327 166 2214
Daman and Diu 175 2281 191 2335 90 2629
Southern Region
Andhra Pradesh 176008 290190 190286 336511 202356 392445
Kamataka 128813 269454 140941 293520 152586 325120
Kerala 57013 180172 63223 144661 64785 151466

Tamii Nadu 166920 481070 654385 582563 203821 575196
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March 1990 March 1991 March 1992

Region/State Agricul-  Indus-  Agricul- Indus-  Agricul- Indus-
ture try ture try ture try

Lakshdweep 46 10 32 15 34 17
Pondhicherry 2939 8266 2920 8553 2866 10312
All India 1438169 4490920 1620908 5128416 17556105462234

ANNEXURE-II

State-wise position of investments in State Level Securities by Public Sector
Banks as at the end of March 1990, March 1991 and March 1992 (Latest

available)

(Rs. in lakhs)
Sl. State/Union 1990 1991 1992

No. Territory
1. Andhra Pradesh 135860 (7.0) 160164 (7.3) 194769 (7.5)
2. Arunachal Pradesh 577 (0.3) 1044 (0.3) 1252(.05)
3. Assam 51072 (2.6) 56159 (2.5) 68312 (2.6)
4. Bihar 170861(8.8) 202045(9.1) 247475(9.5)
5. Goa 1478(0.8) 2217(0.1) 2739(0.1)
6. Gujarat 126117(6.5) 143483(6.5) 160531(6.2)
7. Haryana 46324(0.4) 52925(2.4) 61830(2.4)
8. Himachal Pradesh 16789(0.9) 18643(0.8) - 21620(0.8)
9. Jammu & Kashmir 18248(1.0) 21146(1.0) 22816(0.9)
10. Kamataka 97538(5.0) 108365(4.9) 124601(4.8)
11. Kerala 88299(4.5) 101054(5.0) 118194(4.5)
12. Madhya Pradesh 136953(7.0) 159778(7.2) 181493(7.0)
13. Maharashtra 200361(10.3) 223889(10.0) 266243(10.2)




9 Oral Answers

VAISAKHA 9, 1916 (SAKA)

Oral Answers 10

Sl. State/Union 1990 1991 1992
No. Territory
14. Manipur 4273(0.2) 5314(0.2) 5440(0.2)
15. Meghalya 7933(0.4) 8859(0.4) 10639(0.4)
16. Mizoram - - -
17. Nagaland 6163(0.3) 6980(0.3) 7804(0.3)
18. ; Orissa 84483(4.3) 93747(4.2) 112905(4.3)
19. Punjab 55825(2.9) 39896(2.7) ©69923(2.7)
20. Rajasthan 112883(5.8) 1215104(5.6)' 145460(5.6)
21. Sikkim 757(.3) 1208(0.1) 1656(0.1)
22. Tamil Nadu 140624(7.2) 158922(7.2) 183176(7.0)
23. Tripura 4320(0.2) 5315(0.2) 6147(0.2)
24. Uttar Pradesh 267980(13.9) 307493(13.9) 360597(13.9)
25. West Bengal 155313(7.0) 176333(8.0) 207989(8.0)
26. Andaman & Nicobar - - -
Islands
27. Chandigarh 23(Neg) 23(Neg) 23(Negq)
28. Delhi 13686(0.7) 16151(0.7) 16941(0.7)
29. Daman & Diu - - -
30. Lakshadweep - - . -
31. Pondicherry 8(Neg) 19(Neg) 23(Neg)
32. Dadra & Nagar Haveli - - -
Total 1944748 2216276 2600698

Figures in brackets indicates peicentage to total.

Neg.: Negligible.
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SHRI NURUL (SLAM: Sir, | am
sure the hon. Minister will agree with me
that the scanty ratio of investment by
public sector bank is one of the reasons
for chronic and acute economic back-
wardness of the North Eastern States.
May 1| therefore know from the hon.
Minister as to what was the credit target
fixed for the priority sector in the North
Eastern States and other States of the
country like Maharashtra, Andhra Pradesh,
Kamataka and achievements thereon for
the year 1993-94. For accelerated eco-
nomic growth of the Region, will the
Government enhance the credit target for
priority sectors ensuring achievment of
the target in full also to include tourism
in the priority sector?

SHRI M.V. CHANDRASHEKHARA
MURTHY: Sir, there are several con-
straints on the flow of credit to the States
especially to the North Eastern Region.
They are: (1) lack of adequate
infrastructural support; (2) non-viabie
cooperative and weak Regional Rural
Banks and poor recovery rates affecting
recycling of the banking credit; and (3)
low credit deposit ratio to commercial
banks. We have already taken several
steps to remove these regional imbalanc-
es and the RBI has also taken several
steps. The RBI has advised the banks
to achieve the Credit Deposit Ratio of 60
per cent in respect of their rural and
semi-urban branches separately on an
All India basis. And also banks have
been advised to take effective steps to
increase the credit flow for all productive
and identified viable proposals. Also three
public sector banks have been asked to
increase the credit deployment in States,
where credit levels are low, by identifying
and extending the assistance to small
ventures and implementation of specified
credit schemes and improving banking
coverage in relation to unbanked areas.
The State Governments have been asked

APRIL 29, 1994

Oral Answers 12

to stren'gthen their institutional infrastruc-
ture and also to formulate viable bank-
able schemes.

" Following the announcement made
by the hon. Minister in his Budget speech
in the year 1993-94, NABARD has intro-
duced a package of incentives to ‘accel-
erate the flow of credit to the North
Eastem States.

Sir, if you want | will lay the details
on the Table of the House.

MR. SPEAKER: You have to sat-
isfy the hon. Member and not me. | leave
it to you. If it is very lengthy, you can
send it to him in writing.

SHRI M.V. CHANDRASHEKHARA
MURTHY: In addition to this, recently a
high level committee has also been
constituted in the month of February,
1994 under the Chairmanship of Addi-
tional Secretary, Ministry of Rural Devel-
opment, to draw up a specific plan to
improve the flow of credit for North-
Eastern region, especially, for the Rural
Development Programmes.

SHRI NURUL ISLAM: Sir, as you
know two-third of the total population of
North-Eastern States belongs to weaker
sections like Scheduled Castes, Sched-
uled Tribes, Minority and OBC. May |,
therefore, know from the hon. Minister as
to what was the credit target fixed for
these weaker sections of the North-
Eastern States and other States of the
country and what were the achievements
during 1992-93? And, in view of the
changed economic scenario of the coun-
try, will the Minister kindly enhance the
credit target for Scheduled Castes, Sched-
uled Tribes, Minority and OBC of the
region to ensure accelerated economic
growth of the region?
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THE MINISTER OF FINANGE
(SHRI MANMOHAN SINGH): Mr. Speak-
er, Sir, instructions from the Reserve
Bank have been issued to all public
sector banks that out of the priority
sector credit target at least 25 per cent
of the credit should go to the weaker
sections. We have not fixed it State-wise
but that is the general direction.

SHRI BIR SINGH MAHATO: One
of the principal causes for poor industrial
.and agriculture growth in the North-
Eastern region is lack of adequate funds
either from the Government or from the
financial institutions including banks. The
loan sanctioned and disbursed to the
North-Eastern region, in relation to ail
India figure, is less than one percent. The
industrial units have also reported the
inordinate delay by the branches of the
banks in clearance of their schemes
though endorsed by the Directorate of
Industries or by the DIC at the district
level. The Government has advised the
banks to ensure large flow of credit but
they did not pay any head to it. There-
fore, may | know from the hon. Minister
what appropriate steps the Government
is contemplating to ensure approval of
these schemes by the Banks?

SHRI MANMOHAN SINGH: The
major handicap of increasing credit flow
to the North-Eastern States is very poor
recovery in many of these States. For
example, for 1991-92 recovery to de-
mand ratio in Arunachal Pradesh is 33.6
per cent. In Assam, it is as low as 23
per cent. In Manipur it is 17.7 per cent.
In Meghalaya it is 16.7 per cent. In
Mizoram it is 13.6 per cent. In Nagaland
" itis 18.8 per cent and in Tripura is 25.5
per cent. The House would appreciate
that recovery to demand ratio being as
low as it is today, there are strict limits
to what the banks can do to accelerate
the flow of credit.

VAISAKHA 9, 1916 (SAKA)
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SHRI BIJOY KRISHNA HAND-
IQUE: Mr. Speaker, Sir, in a backward
region like North-East, availability of bank
loans itself forms an important part of the
industrial infrastructure. In the context of
hon. Minister’s incentive scheme provided
in the 1993-94 Budget, for 5 years' tax
holiday in this region, non-availability of
bank loan is one of the reasons why
there are no takers for those incentives.
May | know from the hon. Minister what
steps the Minister contemplates for
making his own assurance effective
matching the ground reality of the situ-
ation?

SHRI MANMOHAN SINGH: The
answer to this is that there has to be
improvement in the absorptive capacity
of the region. There is no shortage of
funds with the banks but banks cannot
become grant giving institutions.

There has to be a flow of credit.
Where there is a reasonable assurance
of this money being retumned to the
banks and so long as the recovery ratios
remain as low as they are, there are
strict limits to what the banks can do.

SHRI BIJOY KRISHNA HANDIQUE:
What will happen to five-year tax holi-
days? (interruptions)

[Translation]

SHRI NITISH KUMAR:
Mr. Speaker, Sir, the Government has
stated in its reply as to how much
investment have been made by the
banks in the field of Agriculture and
Industry in various States. Official figures
clearly show that in a backward State like
Bihar, investment made by the Banks in
the field of agriculture is hardly 3 to 4
per cent whereas in the field of industry
this percentage is hardly 2 to 2.5 per
cent of gross national investment. Sec-
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ondly, the credit-deposit ratio of the
neople of Bihar in regard to banks is also
very low. It is 20-25. Taking this situation
and the backwardness of the State into
consideration, would the Government
propose to take special measures to
raise the credit-deposit ratio and the
investment by Banks in the fields of
agriculture and industry so that the
national growth rate may be achieved?

[English]

SHRI MANMOHAN SINGH: Sir, as
my colleague has mentioned, the instruc-
tions from the Reserve Bank to all banks
are that in all rural and semi-urban
branches the credit deposit ratio should
not be lower than sixty per cent. In
States like Bihar, it is true that the credit
deposit ratio is low. But for the banks
to increase credit there has to be absorp-
tive capacity. If the power supply in Bihar
improves, | dare say there is lot of scope
for increasing the flow of bank credits.
The banks are today flush with money.
But there must be viable projects for
which banks can lend. Simply banks
cannot give grants regardless of the
viability of the projects. The State Gov-
emments have the responsibility, as |
said earlier, to’ improve the absorptive
capacity, to improving the infrastructure
and for promotion of services. If these
things are forthcoming, the banks today
are not short of money.

NTC Mills

+
*483 SHR! PHOOL CHAND
VERMA:

SHRI MANORANJAN
BHAKTA:

Will the Minister of TEXTILES be
pleased to state:

APRIL 29, 1994
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(a) the present status of the revival
package for the sick NTC mills;

(b) the details of sick NTC pro-
posed to be taken up for modernisation; '

(c) the funds earmarked for the
revival package;

(d) whether the Government pro-
pose to close down certain sick NTC
mills; ‘

(e) if so, the number thereof
alongwith the number of workers likely to
be rendered jobless, State-wise; and

(f) the manner in which the employ-
ees problems are proposed to be solved
consequent upon their closure?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) to (f). A State-
ment is laid on the Table of the House.

STATEMENT

(a) The modernisation/rational-
isation plans prepared by the Textile
Research Associations for the revival of
the NTC mills have been endorsed by
the Labour Ministry’'s Special Tripartite
Committee on NTC. The Special Tripar-
tite Committee has given the following
ananimous recommendations:—

(i) The reports given by the Textile
Research Associations show
that the NTC mills as well as
Taken Over Mills can be made
viable by modemisation.

(i) Modernisation/rationalisation
therefore should be carried out
in consultation with the unions.
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i)

(iv)

v)

(vi)

(vii)

(viii)

There should be no retrench-
ment.

There should be no
privatisation.

Taken over mills would be
nationalised.

Surplus land may be disposed
of and the proceeds should be
utilised by the Management for
modemmisation, working capital,
efc.

Professional management
should be strengthened both in
the Holding Company and at
the subsidiary levels and rep-
resentation of trade unions
should be ensured upto Board
level for effective participation
of workers in the management
at all levels from unit to Hold-
ing Company level.

Steps shall be taken to move
the BIFR to accept the above
proposals and close the cases.

VAISAKHA 9, 1916 (SAKA)
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2. The revival plan will require the
approval of BIFR under the provisions of
the Sick Industrial companies (Special
Provisions) Act, 1985, after it is approved
by the Government, before it can be
implemented.

(b) to (e). A Statement indicating
the details of the plans prepared by the
Textile Research Associations for the
modemisation of 79 mills of NTC at a
cost of Rs. 2005.67 crores involving
restructuring of 36 unviable units into
18 viable units and rationalisation of
63,610 workers under the Voluntary
Retirement Scheme is attahced as
Annexure.

(f) The Government has formulated
a scheme for the purpose of training and
redeployment of workers of the NTC who
have opted for Voluntary Retirement to
enable them to set up powerlooms/
reeling units. A production incentive of
25% to 33% of the capital cost of the
scheme is provided after the looms/
reeling units are run successfully for six
months to make the venture more prof-
itable.

ANNEXURE

The Details of Mills proposed to be modemised and the number of workers
surplus milinise as per TRAs report

SI. Name of the
No. Mill

Proposed investment

Surplus workers

(Rs. in crores) to be rationalised

NTC (DPR) LTD.

Ajudhia Textile Mills, Delhi.
Dayalbagh Textile Mills, Amritsar
Suraj Textile Mills, Malout.

N -

4,

Kharar Textile Mills, Kharar.
Panipat Textile Mills, Kharar.

45.50 839
10.46 10
18.35 -149
16.69 87
13.90 32
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Sl. Name of the Proposed investment Surplus workers
No. Mill (Rs. in crores) to be rationalised
6. Mahalaxmi Mills, Beawar. l
28.51" 822"
7. Edward Mills, Bea-war J
8. Sri Bijay Cotton Mills, Bijay Nagar 18.63 -184
9. Udaipur Cotton Mills, Udaipur. 16.00 -53
Total 163.04 1404
NTC(MP) LTD.
10. Bengal Nagpur'Mills, Rajnandgaon. 34.08 1339
11. Burahanpur Tapti Mills, Burhanpur. 31.84 498
12. New Bhopal Mills, Bhopal. 23.85 946
13. Hira Mills, Ujjain 23.70 1348
14. Swadeshi Cotton Mills, Indore. - 813
(Merger with mill at S.NO.15)
15. Indore Malwa Mills, indore 62.73 5020
16. Kalyanmal Mills Indore. 25.98 769
Total 202.18 10733
NTC (UP) LTD.
17. Muir Milis, Kanpur 60.45 186
18. New Victoria Mills, Kanpur 22.44 1727
19. Bijli Cotton Mills, Kanpur. 12.43 169
20. Lord Krishna Mills, Saharanpur. 17.12 1568
21. Shree Vikram Cotton Mills, Lucknow. 54.43 43
22. Swadeshi Cotton Mills, Naini. 34.69 798
23. Swadeshi Cotton Mills, Maunath 20.76 -113

Bhanjan.
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Sl. Name of the : Proposed investment Surplus workers
No. Mill (Rs. in crores) to be rationalised
24. Raebareli Textile Mills, Raebareli. 24.92 -134
25. Swadeshi Cotton Mills, Kanpur. 14.99 2500
Total 262.23 6744
NTC(SM)LTD.
'36. Aurangabad Textile Mills, Aurangabad. 22.34 10
27. Digvijay Textile Mills, Bombay. 49.46 706
28. Chalisgaon Textile Mills, Chalisgaon 37.74 468
29. Jupiter Textile Mills, Bombay - 697
(Merger with mill at S.NO.31)
30. Apolio Textile Mills, Bombay. 32.67 788
31. Bharat Textile Mills, Bombay. 34.03 1489
32. New Hind Textile Mills, Bombay. _ 492
(Merger with Mill at S.NO. 35)
33. Dhule Textile Mills, Dhule. - 307
34. Nanded Textile Mills, Nanded 28.41 963
35. Mumbai Textile Mills, Mumbai. 48.13 1528
Total 252.78 7448
NTC (MN) LTD.
36. Model Mills, Nagpur 48.07 1269
37. RSRG Mills, Akola. 36.91 740
38. Indu No. 1, Bombay 48.96 1100
39. Indu No. 2, Bombay (Merger with - 362

mills at S.NO. 40 & 41)
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Sl. Name of the Proposed investment Surplus workers
No. Mill (Rs. in crores) to be rationalised
40. Indu No. 3, Bombay }
55.14 1855
41. Indu No. 4, Bombay
42. Indu No. 5, Bombay 20.48 324
43. Indu No. 6, Bombay 20.21 -60
44. RBBA Mills, Hinganghat 30.68 478
45. Savtram Mills, Akola (Merger - 231
with mill at S.NO.37)
46. Vidarbha Mills, Achalpur. 31.21 515
Total: 291.66 6814
NTC (GUJ) LTD
47. Ahmedabad Jupiter Mills, Ahmedabad. - 2010
(Merger with Mills at S.NO.49 & 53)
48. Ahmedabad New Textile Mills, Ahmedabad. 9.60 1533
49. Himadri Textile Mills, Ahmedabad. 32.83 658
50. Jahangir Textile Mills, Ahmedabad. 42.20 875
51. Petlad Textile Mills, Petlad 8.01 727
52. Mahalaxmi Mills, Bhavnagar. 8.69 1380
53. New Manakchowk Mills, Ahmedabad. 23.61 1020
54. Virmgam Textile Mills, Virmgam 8.93 582
55. Rajkot Textile Mills, Rajkot. 8.67 617
56. Rajnagar Mills 1 & 2 Ahmedabad 15.54 1958
(Rajnagar 2 to be merged with 1)
Total: 157.99 11360
NTC (APKKM) LTD.
57. .Azam Jahi Mills, Warangal. 4342 983
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74.

Sl. Name of the Proposed investment Surplus workers
‘No. Ml . (Rs. in crores) to be rationalised
58. Netha Spinning Mills, Secunderabad 16.63 -
59. Anantapur Cotton mills, Tadapatri. 15.60 -
60. Adoni Cotton Mills, Adoni. 14.09 -
* 61. Mysore Spg. Mills and Minerva 47.22 1156
Mills, Bangalore (Mysore Mills
to be merged with Minerva Mills)
62. Mahaboob Shahi Gulbarga Mills, Gulbarga. 31.33 676
63. Cannanore Spg. & Wvg. Mills, Cannanore. 18.15 38
64. Alagappa Textile Mills, Alagappa Nagar. 14.05 -
Total: 200.49 2853
NTC (TNP) LTD.
.65. Shri Bharathi Mills, Pondicherry. 28.96 -
66. Coimbatore Murugan Mills, Coimbatore. - 44
67. Somasundaram Mills, Coimbatore. - 22
68. Kaleeswarar Mills ‘A’ Coimbatore. - 43
69. Swadeshi Cotton Mills, Pondicherry. - 44
Total 28.96 153
NTC (WBAB&O) LTD.
70. Bengal Textile Mills, Murshidabad. 8.73 295
71. Central Cotton Mills, Howrah 8.15 1i21
72. Bengal Fine No. |, Connagar. 15.53 332
73. Bengal Laxmi, Serampore (Merger - 412
with Mill at S.NO. 75)
Shree Mahalaxmi Mills, Palta. 16.78 526
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Sl. Name of the Proposed investment Sumpius workers
No. Mil (Rs. in crores) to be rationalised
75. Rampooria Cotton Mills, Serampore. 43.55 217
76. Luxminarayan Cotton Mills, Rsishra 21.96 89
77. Arti Cotton Mills, Dasagar. 9.41 100
78. Bangasri Cotton Mills, Sukchar. 7.54 69
79. Bengal Fine No. I, Kataganj. 14.81 -256
80. Jyoti Weaving Factory, Calcutta. - 379
(Merger with mill at S.NO. 75)
81. Sodepur Cotton Mills, Sodepur. 8.18 -208
82. Bihar Co-operative Mills, Mokameh. 5.86 231
83. Associated Industries, Chandrapur 8.18 39
84. Gaya Cotton Mills, Gaya. 711 400
85. Orissa Cotton Mills, Bhagatpur. 1198 93
Total: 187.77 4539
Taken Over Mills, Bombay
86. Elphinston Mills, Bombay - 76
{Merger with mill at S.No. 88)
87. Finlay Mills, Bombay 39.91 578
88. Goldmohur Mills, Bombay 22.24 1660
89. Jam Mills, Bomay (Merger - 361
with mill at S.NO. 94).
90. Madhusudan Mills, Bombay - 451
(Merger with mill at S.NO. 91).
91. New City Mills, Bombay 36.05 1578
92. Podar Mills, Bombay 30.63 1372
93. Podar Processes, Bombay 37.71 -355
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Sl. Name of the
No. Mill

Proposed investment
(Rs. in crores)

Surplus workers
to be rationalised

94. Tata Mills, Bombay 49.17 1711
95. Sitaram Mills, Bombay (Merger - 142
with mill at S.NO. 92)
96. Kohinoor Mills 1,283 Bombay 1662 908
(Kohinoor 2&3 to be merged with 1)
Total 232.13 8482
Taken Over Mills, Kanpur
97. Lakshmi Rattan Mills, Kanpur 26.44 1529
98. Atherton Mills Kanpur. - 1551
(Merger with mill at S.NO.97)
Total: 26.44 3080
Grand Total: 2005.67 63610
[Translation] SHRI PHOOL CHAND VERMA:

SHRI PHOOL CHAND VERMA:
Mr. Speaker, Sir, India ranks 13th in
export of textiles in the world in spite of
the fact that the NTC's 58 mills were
closed in 1985, 90 mills were closed in
1986, 133 mills were closed in Decem-
ber, 1987 and 190 mills. were closed in
1991. In this regard, | would like to quote
the former hon. Minister who holds that
the real reason for the plight of N.T.C.
milis is financial mismanagement. In his
opinion due to rampant corruption at the
higher level 1 lakh and 65 thousand
labourers of 124 mills have been ren-
dered jobless.

MR. SPEAKER: You need not go

in details; please ask the question only.

The hon. former Minister has confessed
that the Government had allocated
Rs. 1656 crore to compensate the loss
occurred in 190 mills of NTC which have
been closed now and in which 1 lakh and
65 thousand labourers have been ren-
dered jobless. Even then their condition
could not be improved. The Govemment
has also waived oft their loans of Rs.
1100 crore. The NTC is running in loss
continuously. | would like to know from
the hon. Minister whether mismanagement
and unbridled corruption are not the
reasons behind the increasing loss? The
number of officers and staft is so high
that it too have been causing regular loss
to the N.T.C. Will the Government like
to seek assistance of private auditors to
probe into the existing loss of Rs. 2300
crore in N.T.C.?
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MR. SPEAKER: It is a simple
question whether the Govemment will
seek assistance of private auditors.

SHRI G. VENKAT SWAMY: | have
a lot of material. | seek your permission
to furnish information here.

MR. SPEAKER: Let the reply be as
long as the question is?

SHR!I G. VENKAT SWAMY:
Mr. Speaker, Sir, while deciding the fate
of 122 mills of the NTC in 1992, the
Government had pronounced to
modernise 42 sick mills. Rs. 533 was
sanctioned therefor. Modernisation work
would be taken up with the help of
margin money of Rs. 80 crore and that
of financial institutions. About 79 thou-
sand workers were declared surplus but
they were not retrenched. It was decided
to refer these mills to the B.I.F.R. All mills
cannot be modernised with the meagre
amount of Rs. 533 crore. Thereafter, in
order to make it viable industry, the
Government decided to hand over these
mills to the B.1.F.R. and Textile Research
Association. The four associations, SITRA,
BTRA, ATIRA and NITRA are not only
recognised in India but also abroad. In
its report, the Textile Research Associ-
ation has explained as to how their
modemisation is possible. It submitted a
plan for modernisation of 79 mills. We
calculated as to how many workers are
likely to be retrenched in the wake of
implementation of this plan. We sought
the help of the Ministry of Labour in this
context, which set up a Tripartite
Committee. Its report has been
mentioned in my reply. If all the NTC
mills are to be looked into, then 122...
(Interruptions)

The hon. Member should go through
the complete details given in my reply.
The information regarding the retrench-
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ment of one lakh and 70 thousand
workers is false, they are still working in
the NTC mills. 79,982 workers were
declared surplus. The Tripartite Commit-
tee has accepted that these mills should
be modernised and labourers should not
be retrenched. The Government has
recommended that these mills will be
modernised without any retrenchment.
Rs. 2005.67 crore were spent on it. The
hon. Members are also included in the
Tripartite Committee. | think it is one of
the best plans. The modernisation work
will be started after a decision is taken
by the Cabinet.

SHRI PHOOL CHAND VERMA:
Mr. Speaker, Sir, | had specifically asked
about the loss of Rs. 2300 crore. It
should be probed by a private auditor.
What is the opinion of the Government
thereon?

SHRI G. VENKAT SWAMY: | have
more information than the hon. Member
has in this regard.

SHR! PHOOL CHAND VERMA:
The august House must be made aware
of the facts as to why the loss is incurring
in NTC and who is behind such a big
scandal?

SHRI G.VENKAT SWAMY: You do
not have the information that Rs. 3300
crore... (Interruptions) If he wishes to
know | can give full account of it.

SHRI PHOOL CHAND VERMA:
Would you ask a private agency to look
into it or not? Shri Gahlot, the former
Minister had said that the Government
should conduct an inquiry into this bun-
gling by a private auditor so that all the
persons involved in it could be exposed.

SHRI G. VENKAT SWAMY: The
hon. Member is not aware that the report
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is submitted here every year after receiv-
ing the report of the Chartered Accoun-
tant.

SHRI PHOOL CHAND VERMA:;
Mr. Speaker, Sir, | would like to ask the
second question that Rs. 750 crore was
earmarked in the head of Modernisation
Fund. During the last five years, Rs. 300
crore has been allotted to the Reliance
and .the Bombay Dyeing whereas the
NTC mills, which are sick mills, have not
been allotted even a single rupee. The
Textile Research Association has said in
its report that Rs. 205 crore. (Interrup-

MR. SPEAKER: The question can-
not be asked in this manner. You should
ask a specific question.

SHRI PHOOL CHAND VERMA:
Rs. 750 crore was kept in the
Modernisation Fund. Out of this Rs. 300
crore has been given to the Reliance and

the Bombay Dyeing during the last five

years.

MR. SPEAKER: Have you released
it or not?

SHRI PHOOL CHAND VERMA:
But not even a single rupee has been
given to NTC sick mills. What is the
reason for not giving funds to these mills.
| am specifically asking you the reason

for not giving even a single rupee to

these mills even though the NTC is a
Government undertaking whereas Rs.
300 crore out of Rs. 7580 crore has been
given to the Reliance and the Bombay
Dyeing? What do you want to say in this
regard? :

SHRI G. VENKAT SWAMY:
Mr. Speaker, Sir, it is a fact that in the
Seventh Five Year Plan, the Government
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of India had earmarked Rs. 750 crore for
sick mills. It is wrong to say that the NTC
mills have not got even a single rupee.
From IDBI Rs. 46 crore has been given
for the modernisation of these mills in
Tamil Nadu and Karnataka.

SHRI PHOOL CHAND VERMA: |
have asked about the Reliance and the
Bombay Dyeing. What do you want to
say about them? Please explain in this
regard. Mr. Speaker, Sir, | seek your
protection.

MR. SPEAKER: You are neither
putting the question in the right manner
nor are you listening to what we are
telling you. In such a circumstance, |
cannot help you.

[English]

SHRI MANORANJAN BHAKTA:
Mr. Speaker, Sir, the hon. Minister has
stated in the statement that the
modernisation and rationalisation plan -
has been prepared by the Textile Re-
search Association. It has aiso been
supported by the Special Tripartite Com-
mittee on the eight points. | would like
to know from the hon. Minister whether
all these eight points, all these recom-
mendations have been accepted by the
Government. If so, what will be the fate
of all those 79 sick mills for modemisation
and rationalisation?

| would like to know from him
whether the Government has taken steps
to approach the BIFR for clearance of
the statutory provisions to take up
modernisation and rationalisation.

[Translation]

SHRI G. VENKAT SWAMY:
Mr. Speaker, Sir, after the Tripartite



35 Oral Answers

Committee, we will have to approach the
Cabinet. After getting the clearance of
Cabinet, we will approach the B.I.F.R. to
carry forward the modemisation plan
submitted by the Textile Research Asso-
ciation and accepted by the Tripartite
Committee. We will execute this plan for
modemisation purpose.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, the query raised was re-
lating to (d) part of the question.

[English]

“Whether the Govermment propose
to close down certain sick NTC
mills.”

[Translation]

it has not been answered in his
reply. | would like to ask the hon. Minister
whether closure of certain sick NTC mills
is under consideration of the Govemn-
ment. Would it like to take the House into
confidence that there is no such propos-
al. Secondly, you will find that the time
when the NTC was constituted and the
report given by the Special Tripartite
Committee are not new things. At the
time of taking over private industries and
formation of the NTC, all aspects were
included about taking opinion of workers
doing modemisation or streamlining the
system, no retrenchment and no
privatisation of the mills. It was also said
that mills will be nationalised and proper
arrangement will be made. But despite
all these assurances nothing has been
done in this regard.

It is all right that the hon. Minister
is very active and he is trying to do
something. But | would like to highlight
the basic question. Would the Govemn-
ment’ like to constitute an Independent
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Expert Committee to enquire into the
bunglings occurred or prevailing corrup-
tion or the reasons for not making any
progress by the sick mills?

SHRI G. VENKAT SWAMY:
Mr. Speaker, Sir, | have supplied com-
plete report to the hon. Members. He
would find that | have given reply to his
specific question. His specific question
was about rampant corruption and wheth-
er the Government would enquire into it
or not? The Tripartite Committee has
examined each and every mill physically
for the purpose. In the present scenario,
we cannot compete with the international
market by using 108 years and 128 years
old machines. Thus modernisation is
essential. | have already asked the
Ministry to conduct an inquiry into the
question of corruption raised by the hon.
Member. | have taken action against
several people. Apart from it, | will also
take action if any other such thing is
brought to my knowledge... (Interrup-
tions)

[English]

MR. SPEAKER: The hon. Minister
has replied. It is not because of the
embezzlement. It is because of sickness
that the old industries were taken.

[Translation]

These industries were very sick.
Their number was 108. That is why they
were taken over by the Government.

SHRI RAM VILAS PASWAN: Is the
Govermment going to close them down
or not?

SHR! G. VENKAT SWAMY: It has
been mentioned in the same report that



37 Oral Answers

the Government will not close down any
mill. There will be no closure.

SHRI DHARMANNA MONDAYYA
SADUL: Mr. Speaker, Sir, Shri Venkat
Swamyiji, the hon. Minister has per-
formed well as regards N.T.C. mills. | am
also member of the Tripartite Committee.
| have observed that he has contributed
a lot. The decision taken by the Tripartite
Committee on the basis of the recom-
mendations of Textile Research Associ-
ation ‘will be forwarded to the cabinet.
Atfter the approval of the Cabinet, it will
be sent to the B.L.F.R. after getting
clearance from the B.I.F.R., the work on
modernisation will be initiated. It is a
time-consuming process and the NTC
"has no funds. The Prime Minister has
made a provision of Rs. 1 crore in the
current Budget. | would like to ask the
hon. Minister as to how the arrangement
of funds will be made for introducing the
scheme of modernisation.

SHRI G. VENKAT SWAMY:
Mr. Speaker, Sir, some mills under the
Control of NTC have surplus land and
property. The Tripartite Committee has
agreed to sell out all such surplus land
after completing the process of
modernisation. Hon. Members have also
been included in the Committee. We
have invited global tenders for importing
these machines for a period of 10 years
at 5-6 per cent interest. We have re-
ceived 62 tenders in this regard. A
Committee has been constituted for the
purpose and it is going into the matter.
In this way, the machines will be import-
ed and modernisation will be done with
the help of money received after selling
the surplus land and property.

SHRI MOHAN RAWALE:
Mr. Speaker, Sir, through you, | would
like to ask the hon. Minister how much
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money out of Rs. 750 crore earmarked
for modemisation of NTC mills was spent
on Bombay mills. | was also invited in
the Tripartite Committee. Closure and
merger of Bombay mill were opposed.
Today, how many mill the Government
is going to close down and the mills
which will be closed down...

MR. SPEAKER: It has been re-
plied. The Government is not going to
close down any mill.

SHRI MOHAN RAWALE: What is
meant by merger... (Interruptions) It has
been siad in the Tripartite Committee that
the NTC people are involved in corrupt
practices. (Interruptions)

MR. SPEAKER: Such questions
are not raised in the House. This can be
taken up in the Committee.

SHRI MOHAN RAWALE: Mr.
Speaker, Sir, supply of raw material is
the cause of the sickness. Instead of
supplying it, the Government is saying
that corruption is rampant. (Interruptions)

MR. SPEAKER: How much money
has been given to Bombay sick mills? It
is a valid question. You can reply to it.

SHRI G. VENKAT SWAMY: Sir,
there are certain textile mills in South and
North Maharashtra in Bombay. The hon.
Member's constituency falls in South
Maharashtra. The number of mills taken
over is 13 there. These are included in
this proposal also.

MR. SPEAKER: -Have you any
details of the money allotted to them. If
not furnish it, later on.
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SHRI G. VENKAT SWAMY: Yes,
Sir. .

[English]

SHRI NIRMAL KANTI CHATTER-
JEE: There is a slight contradiction in the
reply. The hon. Minister may be able to
resolve that. The tripartite agreement is
that there will be no retrenchment.

But the preamble says that it is
based on the Textile Research Associ-
ation’s study where there is a suggestion
that there will be Voluntary Retirement
Scheme and 63.610 workers would be
offered that. There is a slight contradic-
tion. Please try to resolve it, if you can.
It is not retrenchment but Voluntary
Retirement.

My second point is that there are
three mills in my constituency in the
eastern part which are: Jyoti Weaving
Factory: Bangasri Cotton Mills and
Sodepur Cotton Mills. According to the
Textile Research Association’s finding,
there is a surplus. There is also another
Mill in my constituency. That was man-
aged by the Government. That mill was
de-notified and that Mill has a long
history of patriotic endeavour etc. The
name of that Mill is Mohini Mill. Are you
bringing that Mill into your ambit because
the workers there are suffering?

MR. SPEAKER: ‘Because’ is not
necessary. The question is enough.

SHRI NIRMAL KANTI CHATTER-
JEE: ‘Because’ is necessary in order to
elicit further information. | would request
you to consider that. Are you bringing the
Mohini Mill also under this scheme?
Would you do that? Please resolve that
contradiction also.
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[Translation]

SHRI G. VENKAT SWAMY': There
is no such proposal.

[English]

DR. MUMTAZ ANSARI: Sir, under
the scheme of modernisation/
rationalisation, at least 63,610 workers
will opt for Voluntary Retirement. Under
the same scheme, it has been stated by
the hon. Minister that there will be some
sort of incentives which will be provided
to all such workers who are going to opt
for Voluntary Retirement and they will be
helped in establishing their own power-
looms/reeling units. | would like to put
one very important and pertinent ques-
tion to the hon. Minister. | would like to
know from the hon. Minister whether you
want to just establish some sort of an
agency out of the sale proceeds of the
machines, tools, premises and properties
of all the liquidated NTC Mills to provide
some sort of incentives in respect of
marketing, supplying of yam, marketing
facility to all such loom-owners who will
opt for Voluntary Retirement.

MR. SPEAKER: Please do not
prolong it.

DR. MUMTAZ ANSARI: Would you
like to consider that?

[Translation]

SHRI G. VENKAT SWAMY: | have
given it in my reply.

[English]

“The Government has formulated a
scheme for the purpose of training
and redeployment of workers of the
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NTC who have opted for Voluntary
Retirement to enable them to set
up pcwerlooms/reeling units.”

Boeing 400

*486. SHRI SUDHIR SAWANT:
SHRI RAJVEER SINGH:

Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to
state;

(a) the different types of aircraft
alongwith passenger capacity and fuel
efficiency being operated by airlines in
public and private sectors in the country;

(b) whether some of the private
airlines have requested the Directorate
General of Civil Aviation to allow them
to bring Boeing 400 series in India;

(c) if so, the details thereof;

(d) the names of the foreigr air-
lines offering Boeing 400 series and the
financial implication for each;

(e) whether these are on dry or wet
lease and their comparative cost; and
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(f) the decision taken by the Union
Government thereon?

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GULAM
NABI AZAD): (a) to (f). A Statement is
laid on the Table of the House.

STATEMENT

(a) Details of aircraft operated by
Air India, Indian Airlines, Vayudoot and
Air Taxi Operators alongwith their pas-
senger capacity and specific fuel con-
sumption are given in Annexure-|.

(b) Yes, Sir.

{c) and (d). A Statement is at-
tached as Annexure Il.

(e) The aircraft being operated by
Air Taxi Operators are either owned by
them or on dry lease. Information regard-
ing cost is not disclosed by the operators.

() The applications of two opera-
tors have been accepted; rest of the
cases are under consideration.

ANNEXURE-I
Type of Aircraft Engine Specific Fuel Passengers
Indian Airines Airbus A300 CF6-50C 0.390 1bMhr/ib St. 248
Airbus A320 IAE V2500 0.575 1b/hrib St 162
Boeing 737-200 JT8D-17A 0.645 1bhrib St ' 126
Air India Airbus A300 CF6-50 0.390 1b/hrib St. 238
Airbus A310 CF6-80C2 0.344 1b/hrb St. 206
Boeing 747-200 JT9D-7J 0.631 1b/mhrlb St. 392
Bosing 747-300 CF6-80C2 0.324 1blhr/lb St. 273
Boeing 747-400 PW4056 0.58 1bMrfib St. 48
Vayudoot Doriner Do-228 TPE-331 0.626 1b/Mr/ehp 19
Avro HS 748 RR 7-531 0.578 1b/hr/ehp 48
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Type of Aircraft Engine Specific Fuel Passengers
East West Boeing 737-200 JT8D-9A 0.595 1bMmrib St. 125
Airlines Fokker F27-500 DART 532 0.578 1bmr/ehp 47
M.G. Express Boeing 737-200 JT8D-15A 0.595 ib/hr/lb St. 107
Jet Air Boeing 737-300 CFM56-3 0.621 1bhrib St. 125

Boeing 737-400 CFM56-3 0.621 1bMr/iehp 174
Archana LET L410 WALTER 610 0.647 1b/r/ehp 17
Airways
Damania Airways Boeing 737-200 JT8D-9A 0.595 tb/hrib St. 125
Jagson Airlines Bomter DC-228 TPE-331 0.626 tbmr/shp 19
Sahara Airlines Boeing 737-200 JT8D-9A 0.595 1bhrib St. 124
Raj Air Fokker F27 PWC 1258 0.468 1bmr/ehp 50

Mk.50
NEPC Airlines Fokker F27-500 DART 532 0.578 1bMr/ehp. 52
Udan Research And Cessan 17 2p LYCO 0320 0.30 1b/mrbhp 4
Flying Institute Cessan 152 LYCO 0235 0.36 1bhr/bhp 2
UB Air Prvt. Ltd. Bell 47g LYCO VO435C 0.40 1bMhrbhp 2
Saraya Aviation Beech Baron B58  CONT. 520C  0.48 1bMhrbhp 5
Dethi Gulf Airways Ecureil AS 350B ARRIEL 1B 0.59 1b/Mr/shp 4
Indian International HS-15 VIPER 522 1.00 1bMrib 7
Airways Bell Jet Ranger ALLISON 250 0.709 1bi/shp 5
Megapode Aidines  HS125-700 TFE-731 0.506 1b/Mhe/b 1
Aerial Services Beech Jet 400 JT15-5 0.562 1bmhrAb 8
Trans Bharat Beech 99 JET6A-20 0.670 1b/Mr/ehp 15
Aviation

*Source of Inforamtion for Specific Fuel Consumption:- Jane's All The World Aircraft Book.

NOTE

The fuel efficieny for different aircrafts depends on the type of engine fittad. For
comparison of fuel efficiency of various engines, a parameter known as “Specific Fuel
Consumption” is adopted. For jet aircraft, this is defined as the amount of fuel consumed
per hour per unit of thrust (power) under static conditions. Lower the Specific Fuel
Consumption of an engine, the more fuel efficient the engine is.

The engines develop different power under different conditions of flight. The Actual
fuel consumption of an aircraft, therefore, will depend upon various parameters such as
the load carried, phase of flight (take off, cruise, landing), temperature, altitude etc.

The figures of specific fuel consumption given in the annexure are based on
the information published in the book “Janes All the World Aircraft”.
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ANNEXURE-H

SI.  Name of the
No. Operator

No. & Type of Aircraft
Proposed to be Imported

Name of the
"Leasing Company

1. M/s. East West Airlines B-737-400 6 Nos. M/s. Malaysian
Airlines
2. Ms. Jet Airways B-737-400 2 Nos. ~do—
3. M/s. M.G. Express B-737-400 2 Nos. Lufthansa
Ltd.
\
4. M/s. Sahara India B-737-400 3 Nos. Air UK.

Airlines

SHRI SUDHIR SAWANT: Mr.
Speaker, Sir, from the questions and
answers, it is very clear that since the
open sky policy has been announced,
there is a proliferation of types of aircraft
with different engines. This proliferation
is without any backup support in terms
of infrastructure required for servicing,
maintenance and other things. The result
is that all the aircrafts are depending on
foreign firms for even minor repairs which
involve huge outflow of foreign exchange.
| would like to know from the Govern-
ment that for giving permission for any
type of aircraft whether the Government
would consider impressing upon the need
for infrastructure for repair and servicing
of these aircraft; whether there is a plan
from the Govemment to develop the
infrastructure.

SHRI GHULAM NABI AZAD: This
is a very valid and a very important
question which the hon. Member has
raised. That is why, after the repeal of
the Act, the Government has issued
some guidelines and according to these
new guidelines which have been includ-
ed, the requirement of minimum main-
tenance facility and other infrastructure
is necessary.

it will be seen by the DGCA before
the permit is given for the scheduled
operation. Of course, at the moment, as
far as the private air taxi operators are
concemed, they do have some minimum
maintenance facilities. According to new
guidelines, they will have to provide
minimum facilities and also infrastructure.

SHRI SUDHIR SAWANT: Indian
Airlines has accrued a loss of Rs. 600
crore from 1989 to 1994. While the policy
was announced to a low the number and
type of aircraft for operating in India, it
was announced that these aircrafts will
operate in areas where Indian Airines will
not be operating or where it is insuffi-
cient. This is causing competition which
is resulting into a great loss to the public
sector. 1 would like to know whether while
allowing any type of aircraft to come to
india or giving licence to air taxi oper-
ators, this aspect is considered or any
restriction is imposed on the use of the
aircraft on particular routes.

SHRI GHULAM NABI AZAD: |
think, | must agree with the hon. Mem-
bers that initially in early 80s and mid-
80s, the idea was that the private air taxi
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operators should be allowed to operate
within the country and particularly in
areas where the Indian ‘Airdines is not
operating. But subsequently during differ-
ent periods of different Governments, the
liberalisation policy has taken place. Now
they will be... (Interruptions)

SHRI NIRMAL KANTI CHATTER-
JEE: Despite the Act, they will be al-
lowed. (Interruptions)

SHRI GHULAM NABI AZAD: Do
not remind me again that it started in
1990. That is why | said in the beginning,
about different Governments. Why do
you remind me of the restrictions which
we had. All these restrictions were re-
moved and subsequently there was fur-
ther liberalisation with the result that now
we have almost as many as 40 aircrafts
and 17 airlines operating in the country.
But what is more important, which the
hon. Member has said, is, whether they
are operating in different parts of the
country. At the moment, | may say, ‘no,
they are not operating.’ That is why the
need was felt that the Act should be
repealed and they should be made
scheduled airlines. As per the new
guidelines, once they become scheduled
airdines, they will have to operate in
different parts of the country. At the
moment, they are operating only on the
trunk routes. Once they will have the
scheduled licence for operating, they
shall have to operate in different parts
of the country.

[Transiation]

SHRI RAJVEER SINGH:
Mr. Speaker, Sir, approximately half a
century has passed since independence
but even today we are paying precious
foreign exchange to other countries for
buying aircraft. Today after 45-46 years
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of independecne, we have become de-
veloped from the view point of industrial
development and have taken up re-
search work in the field of space, | would
therefore, like to know whether any
scheme has been formulated to manu-
facture aircraft for civil aviation and
whether aircrafts will be manufactured in
India?

The second part of my question is
whether conversion of Indian Airlines into
a Corporation will render its employees
jobless? Will these employees be given
employment in Corporation?

SHRI GHULAM NABI AZAD: So far
as the first part of the question raised
by the hon. member is concerned, |
would like to state that HCL had ventured
in this field and today we have HCL
manufactured Domier aircraft with us.
But unfortunately these have not been so
fuel efficient and cost effective. | would
like to say that efforts in this direction
are going on but we have not achieved
any significant success in this field so far.
So far as our passenger aircrafts and
employees of Vayudoot are concerned,
| would like to say that we have more
than the required fleet and several
employees have been rendered jobless
since these fleets have been grounded.
We have issued guidelines for Indian
Airlines, Air India and other Corporations
working under the Ministry of Civil Avi-
ation to accord priority in appointment to
the retrenched Vayudoot personnel. (In-
terruptions) ‘

[English]

SHRI D.K. NAIKAR: Sir, | would
like to know from the hon. Minister
whether it is a fact that the Government
is going to distribute the air routes area-
wise to private operators for air opera-
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tions to cover a particular set of areas.

~If so, what are the criteria which are
going to be followed while distributing the
air routes area-wise?

SHRI GHULAM NABI AZAD: At the
moment, we have two types of private
airlines. One is having Boeing 737s. With
regard to them, | have already said that
once they become scheduled operators
within a month or so or maybe within two
months time, they shall have to operate
i different parts of the country right from
North-East to Ladakh and also in the
remaining parts of the country. We had
given them three months time for becom-
ing a scheduled operator. Tomorrow is
the last date for filing their applications

for becoming scheduled operators. After

that, within a day or two; we shall have
to issue the notification and the notifica-
tion period will be one month during
which they can raise any objection. It
means, we will have to give them time
upto 30th of May or maybe another 15
days more. So, within this one-and-a-half
months time, these private airlines will
have to become scheduled operators.
And out of these private airdines who-
soever would like to become a scheduled
operator, whether he is having a small
type of aircraft or a big aircraft, he shall
have to act according to the guidelines
that we have set. It is not that he will
operate only on the trunk routes, but he
shall have to operate on different routes.
He shall be operating not only on profit-
making routes, but also on less profit-
making routes.

We have another set of aircraft or
taxi operators who are in possession of
only small types of aircraft say 10 seater
or 15 seater or 20 seater aircraft. We
had a meeting with these operators.
They were operating uptill now according
to their choice. Whenever there was
traffic in the Northem part of the country
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say for Shimla or Kullu or Manali, they
used to go to those places and whenever
there was less traffic, they would go for
much greener pastures with the result
they had no credibility; people were
suffering. Sometimes they used to under-
take four flights and sometimes they
would have even a single flight for weeks
together. So, we have prepared a code
of conduct in consultation with these
private air taxi operators whereby they
themselves should select the regions.
They themselves have identified certain
regions. Some of them selected the
Northern part of the country, some of
them have selected the Southemn part of
the country and some of them have
selected the Westemn part of the country
so that they can intensify their operations
and they also get the benefits. (Interrup-
tions)

SHRI NITISH KUMAR: What about
Patna?

SHRI GHULAM NABI AZAD: Well,
that has been covered by the big ones
and not by the smaller ones. We are
talking about the smaller aircraft.

[Translation]

SHRI KALKA DAS: Mr. Speaker,
Sir, recently the Government has framed
a policy to provide licence to pirvate air
taxi operators and several private oper-
ators have been issued licences. One of
the conditions is not to serve liquor to
the passenger during the flight. Recently
a news item was published in newspa-
pers that liquor was served in Modi Luft
and some passengers in an inebreated
state misbehaved with woman passen-
gers. | have written to the hon. Minister
in this regard. What action has been
taken against those private taxi operators
who are not following rules and regula-
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tions framed by the Government. More-
over, these-taxi operators, about whom
‘news items are published, are organising
Kavi Sammelans and invite orchestra
groups. | would like to know whether the
Govemment has taken any step to cancel
their licences.

SHRI GHULAM NAB! AZAD: The
Govemment have not issued any order
to stop serving liquor during the flights
in private aidines. Order regarding pro-
hibition of smoking has been issued
only... ‘(Interruptions)

SHR! NITISH KUMAR: What ar-
rangement is being made for eradication
of mosquitoes?

MR. SPEAKER: Please send them
a formula to destroy them.

SHRI VIJAY NAVAL PATIL: Sir,
with the increase in number of airlines,
ground support for them is becoming
less. Whatever is available there is
obsolete. For example | have come to
know that while sending signals to Udaipur
aerodrome, in place of distance of 50-
100 kilometres there is a deviation of 20
kilometres. What improvement are you
going to make in it? My second question
is that airlines are buying different types
of aircrafts and the pilots are being given
training in the air. Will the Govemment
compel all the big airdines to buy
simulators? The recent accident of Sahara
Airlines is before us and it may happen
with any Airines. The Airines buying
different types of aircrafts may also buy
the simulators and pilots should be given
training on ground. | would like to know
whether the Govemment is going to
make such arrangements?
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SHRI GHULAM NABI AZAD: So far
as the first question is concemned | would
like to say that National Airport Authority

. has launched a programme on large

scale for modemisation of airports by

 1995. Rs. 1500 crore is being spent for

creating infrastructure and modemising
the airports throughout the country,
whereas Rs. 1300 crore has been spent
on this work during the last 50 years. The
work of creating infrastructure and
modemisation was taken up last year
and it will be partially complete by the
end of this year and remaining work by
the middle of the next year. It will bring
our routes, starting from big airports like
Delhi and Bombay on the world map. it
will not only benefit Delhi and Bombay
but also benefit 400-500 kilometre area
of its operation. We are also going to set
up new radars at Caicutta, Ahemdabad
and Trivandrum. Regarding the second
question, | would say that different types
of aircrafts are being acquired and guide-
lines have been issued in this regard that
permission will be given to only those
airlines who will fulfill the requirement of
minimum maintenance facility and infra-
structure. In addition to this, there is
need to create infrastructure. Ministry of
Finance is quite liberal. It has given
several relaxations and has exempted it
from tax. So they can import and develop
infrastructure here.

SHRIMATI PRATIBHA DEVI SINGH
PATIL: Mr. Speaker, Sir, sometimes mos-
quitoes, flies and even cockroaches are
found in the aircrafts. Are you charging
anything from them?

SHRI GHULAM NABI AZAD: Hon.
Mr. Speaker, Sir, these are our old
friends. How we can part with them in
the sky, when we live with them on earth
together.
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Banks Loans

*487. SHRIMAT! DIL KUMARI
BHANDARI: Will the Minister of FINANCE
be pleased to state:

(a) whether huge amount of loan
belonging to public sector as well as
private sector banks has been written off
due to non-recovery during 1992-93 and
1?93-94;

(b) if so, the details of non-recov-
erable amount, during each year, bank-
wise;

(c) whether such a situation has
affected the economy of the country; and

(d) if so, the extent and details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(d). A Statement is laid on the Table of
the House.
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STATEMENT

(a) and (b). Bank-wise data relating
to bad debts written off by public sector
banks and private sector banks during
1992-93 as reported by Reserve Bank of
india are given in the attached Annexure.
Data for the year 1993-94 are not yet
available as accounts are yet to be
finalised.

(c) and (d). A high level of non-
performing assets, with the attendant
possibility of a certain percentage thereof
having to be written off, can have ad-
verse repercussions on the profitability of
the concemed bank, whether in the
public or private sector. The banking
industry as a whole may also be affected
if a large number of banks were to be
afflicted by this problem. In so far as
public sector banks in India are con-
cerned the Government and the Reserve
Bank of India, in recognition of the need
of urgent action to remove certain
weaknesses and rigidities, have taken a
number of steps to improve the
performance and financial position of
these banks.

ANNEXURE

Bad debts written off during 1992-93 by public sector banks and private sector

banks

(Rs. in crores)

Amount
(1) Public Sector Banks
1. State Bank of India 693.84
2. State Bank of 8.44

Bikaner & Jaipur

3. State Bank of Hyderabad 24.88
4. State Bank of Mysore 4.01
5. State Bank of Patiala 0.60
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Amount
6. State Bank of Saurashtra 0.25
7. State Bank of Travancore 8.39
8. State Bank of Indore - 0.86
9. Bank of Baroda 82.32
10. Allahabad Bank 1.27
11. Bank of India 174.28
12. Bank of Maharashtra 0.21
13. Canara Bank ° 395.48
14. Dena Bank 19.60
15. Indian Bank 0.76
16. Indian Overseas Bank 414
17. Central Bank of India 1.98
18. Union Bank of India. 47.30
19. Punjab National Bank 19412
20. United Bank 4.08
21. UCO Bank 0.24
22. Syndicate Bank 1.19
23. Andhra Bank 0.81
24. Corporation Bank 37.56
25. Oriental Bank of Commerce 1.69
26. Punjab & Sind Bank 0.02
27. New Bank of India 1.13
28. Vijaya Bank 3.06
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(Rs. in crores)

Amount
(2) Private Sector Banks
1. Bank of Madura Ltd. 0.89
2. Bank of Rajasthan Ltd. 1.92
3. Bareilly Corporation 0.02

Bank Ltd.
4. Bari Doab Bank Ltd. -
5. Benares State Bank Ltd. 0.04
6. Bharat Overseas Bank Ltd. 0.06
7. Catholic Syrian Bank Ltd. 0.01
8. City Union Bank Ltd. 0.38
9; Dhanalakshmi Bank Ltd. -
10. Federal Bank Ltd. 0.16
11. Ganesh Bank of Kurundwad 0.02
Ltd.

12. Jammu & Kashmir Bank Ltd. -
13. Karnataka Bank Ltd. 0.72
14. Karur Vysya Bank Ltd. 0.02
15. Kashinath Seth Bank Ltd. 0.08
16. Lakshmi Vilas Bank Lid. 0.72
17. Lord Krishna Bank Ltd. 0.15
18. Nainital Bank Ltd. -
19. Nedungabadi Bank Ltd. 0.08
20. Punjab Co-operative Bank Ltd. -
21. Ratnakar Bank Ltd. -
22. Sangli Bank Ltd. -
23. South Indian Bank Ltd. 0.07
24. Sikkim Bank Ltd. -
25. Tamil Nadu Mercantile Bank Ltd. 0.05
26. United Western Bank Ltd. 5.05
27. Vysya Bank Ltd. 3.35
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SHRIMATI DIL KUMARI
BHANDARI: Sir, the hon. Minister in his
reply has stated:

“A high level of non-performing
assets, with the attendant possiblity
of a certain percentage thereof
having to be written off, can have
adverse repercussions on the prof-
itability of the concemed bank,
whether in the public or private
sector.”

Here, | would like to say that this
sort of writing off of loans will not affect
the profitability of the concemed banks
but also the economy of the country. |
would like to know from the hon. Minister
as to how such non-performing assets
came into existence and whether it is
true that many of the industries have just
taken loans but they never came into
being. | would also like to know whether
these industries fall into major, medium
or small scale units.

SHRI M.V. CHANDRASHEKHARA
MURTHY: There are a variety of reasons
for the debts to turm bad. We are aware
of the failure of the borrower to produce
enough or the absence of good a market,
as originally stipulated; (2) non-availabil-
ity of raw material; (3) This is more
important, which is closure or suspension
of work of business due to strike; (4)
diversion of funds by management to
other purposes; (5) ineffcient manage-
ment; (6) wilful nonpayment, etc.

These are the areas which the
banks have identified and the banks have
taken several steps to check these bad
debts; it is true that in some of the banks,
they have issued directives; rather, the
Reserve Bank of India has already is-
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sued directives to the nationalised banks
to strengthen their machinery for credit
appraisal and exercising effective super-
vision and monitoring and control over
advances. In addition to these, the
Finance Minister in his recent Budget
speech of 1994-95, has announced that
the banks and the financial institutions
should be put on guard against such
borrowers who have defaulted in their
dues and their names may be circulated
among the banks and the financial insti-
tutions; and also he has issued intructions
to publish the list of defaulting borrowers
in cases where suits have been already
filed and the RBI has taken action in this
direction.

SHRIMATI DIL KUMARI
BHANDARI: Sir, the State Bank of India
tops the list of writing off of loans. The
State Bank of India has written off loan
to the tune of Rs. 693.84 crores; second
comes the Canara Bank which has written
off loan to the tune of Rs. 395.48 crores;;
and the third comes the Punjab National
Bank with Rs. 194.12 crores.

Sir, to the tune of Rs. 1,715.32
crore public money has been given to
entrepreneurs or private people.

| would like to know from the
Minister whether some agricultural loans
have been written off and who are the
beneficiaries region-wise. Have backward
regions also been benefited from the
generous gesture of the Government?

| would also like to know from the
hon. Minister whether some SC and ST
people have been benefited. If so, may
| know about the amount and the number
of beneficiaries?
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SHRI M.V. CHANDRASHEKHARA
MURTHY: Sir, it is true that the State
Bank of India tops the list with Rs. 693.84
crore. We are all aware that it is the
biggest bank operating in the country
with several thousand branches and wide
transactions. The next biggest in the
Canara Bank and then Punjab National
Bank.

The hon. Member wants to know
whether writing off these loans is con-
sidered for agriculture sector and the
beneficiaries belonging to SC and ST. |
do not have those figures. | will collect
the information and furnish to the hon.
Member.

SHRI SRIKANTA JENA: Sir, the
bad debt is really happening during the
appraisal stage. Is the Minister consid-
ering to strengthen then appraisal ma-
chinery in the banks while lending loans
and also the vigilance wing because
many a time the bank authorities and the
entreprenaurs connive and take this kind
of advantage during the appraisal stage?
There are two things. Are you going to
strengthen the vigilance wing amd the
appraisal machinery?

SHRI M.V. CHANDRASHEKHARA
MURTHY: Sir, | have already replied to
this question. The Reserve Bank of India
has issued directions to undertake pre-
sanction appraisal and to strengthen the
monitoring after the sanction of the loan.
Vigilance wing comes into the picture
only after the defaulter.

SHRI SRIBALLAV PANIGRAHI:
Mr. Speaker, Sir, writing off the bad
debts in one stroke in 1992-93 is more
than Rs. 1,200 crore in respect of six
banks only with State Bank of India
heading it. | would like to know
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categorywise about the cultivators, farm-
ers, industrialists and other business-
men. Is there any risk?

MR. SPEAKER: That question was
asked by Shrimati Bhandari.

SHRI SRIBALLAV PANIGRAHI: Ac-
cording to our information, in many cases,
the rules and procedures prescribed for
advancement of loans have not been
scrupulously followed. It has been said
that bad debts occurred out of that. Has
any study been made? How many cases
are coming under that category? Has any
responsibility been fixed against the erring
officers who have advanced the loans
which ultimately amounted to a great loss
to the State exchequer? What steps
have been taken to prevent recurrence
of that?

SHR!I M.V. CHANDRASHEKHARA
MURTHY: | do not have the figures
regarding categorywise loans which they
have written off in respect of agriculture
and industry. | will collect and furnish it.

Regarding supervising and moni-
toring aspects, | have already said that
the Reserve Bank of India have issued
strict instructions to all the banks so that
they are effective at pre-sanction ap-
praisal.

SHRI SRIBALLAV PANIGRAHI:
Particularly in respect of these amounts,
has any study been made? How many
of them did not follow the procedures and
rules, etc?

SHRI M.V. CHANDRASHEKHARA
MURTHY: This decision is not taken in
any individua!l capacity. !t is in the Board
that decision has been taken to write off
these loans because they have become
non-performing assets.
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[Translation]

PROF. PREM DHUMAL: Mr. Speak-
er, Sir, according to the figure given by
hon. Minister around Rs. 2000 crore has
been put in bad debt accounts. | would
like to know the amount of total loan
given by our banks and what is the
percentage of loan going into bad debt.
You have said that it was because of
excess of non-performing assets. What
should be the percentage of non-per-
forming assets in an ideal banking sys-
tem and its percentage in the nationalised
banks of our country today.

[English]

SHRI M.V. CHANDRASHEKHARA
MURTHY: At present, there is no per-
centage fixed for this activity.

MR. SPEAKER: Can it be calculat-
ed and sent?

SHRI M.V. CHANDRASHEKHARA
MURTHY: Yes, Sir.
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WRITTEN ANSWERS TO
QUESTIONS

[English]
Subsidiaries of GIC

*481 SHRI LOKANATH
CHOUDHURY: Will the Minister of
FINANCE be pleased to state:

(a) whether four subsidiaries of
General Insurance Corporation have
decided to close down more than 100
branches all over the country;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). Four branches have been .
closed as of December, 1993. These
are:—

Name of the Company Details of the Branch State

New India Assurance Co. Ltd. Dhoraji Gujarat
United Indian Insurance Co. Ltd. Ahwa Gujarat
United Indian Insurance Co. Ltd. Kiloskarwadi Maharashtra
National Insurance Co. Ltd. Kodinar Gujarat

These branches were closed
because of their high management
expenses in relation to the gross direct
premium and the premium amount being
below the prescribed minimum norm.

Fiftieth Session of ESCAP

*484. SHRI RABI RAY:
SHRI MV.V.S. MURTHY:

Will the ‘Minister of COMMERCE
be pleased to state:

(a) whether fiftieth session of the

. United Nations Economic and Social

Commission for Asia and the Pacific took .
place in New Delhi, in April, 1994;

(b) if so, the main issues discussed
and the outcome thereof; and

(c) the reaction of the Govemment
thereto?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) Yes,
Sir.
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(b) and {(c). The 50th Session of
the Economic and Social Commission for
Asia and the Pacific (5-13 April, 1994)
deliberated on the recent economic and
social developments in the ESCAP re-
gion and their impact. Besides, the
theme topic for the Session “Infrastruc-
. ture Development as key to Economic
Growth and Regional Economic Cooper-
ation * was also discussed in details. The
Session deliberated on subjects falling
within the scope of the thematic areas
of Regional Economic Corporation, En-
vironment and Sustainable Development
and poverty Alleviation through Eco-
nomic Growth and Social Development.
Issues relating to transport and commu-
nications, least developed, land locked
and Island developing countries, ESCAP
regional institutions and selected region-
al projects, cooperation between ESCAP
and other organisations in the promotion
of economic and social development in
the region, reports of regional inter-
governmental bodies and other such
related subjects also came up for dis-
cussion.

The Commission adopted nine re-
solutions on subjects related with the
social and economic development of the
ESCAP region, including “Delhi Declara-
tion on Strengthening Regional Econo-
mic Cooperation in Asia and the Pacific
towards the 21st Century”, which was
sponsored by India and co-sponsored by
23 other countries and was thereupon
adopted by consensus. India’s strong
support for the promotion of économic
cooperation in the ESCAP region in
keeping with the spirit of multilateralism,
as also our call for strengthening of
ESCAP for achieving this end, were duly
refleted in the Delhi Declaration.

The deliberations concluded with
the adoption of a Report covering the
issues discussed.
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Air Taxi Operations

*485. SHRI VILASRAO
NAGNATHRAO GUNDEWAR: Will the
Minister of CIVIL AVIATION AND TOUR- -
ISM be pleased to state:

(a) whether the Government have
allowed foreign equity participation in air
taxi operations;

(b) if so, the reasons and the terms
and conditions thereof; and

(c) the likely effect of such equity
arrangement on the operations and rev-
enue of the public sector Indian Airlines
and Air India? ’

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD): (a) and (b). Yes, Sir.
Foreign equity participation under the Air
Taxi Scheme is permitted upto a ceiling
of 40%. This would enable the air taxi
operators to have a larger capital base.
The permission is to be granted on a
case to case basis on merits.

(c) No specific effect on operations
and revenues of Indian Airlines and Air
India is likely to occur due to foreign
equity arrangements.

[Transiation]
Small Road Transport Operators

*488. SHRI RAM TAHAL
CHOUDHARY: Will the Minister of
FINANCE be pleased to. state:

(a) whether the regional rural banks
provide cent percent financing facility to
the small road transport operators;
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(b) if so, the details thereof and the
procedure laid down in this regard; and

(c) the number of such operators
who were given financial assistance during
the last two years, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)
and (b). Regional Rural Banks (RRBs)
are not providing cent percent financing
facility to the Small Road Transport
Operator (SRTO). The borrowers are
required to bear at least 15 per cent cost
of the vehicle and RRBs provide 85
percent or less of such cost. National
Bank for Agriculture and Rural Develop-
ment (NABARD) however provides 100
percent refinance facility to RRBs for
loans granted to Small Road Transport
Cperator. The broad terms and condi-
tions govemning the scheme of loans to
Small Road Transport Operator are given
in the attahced Statement.

{c) NABARD has reported that the
details of State-wise number of benefi-
ciaries are not available. However,
NABARD has disbursed refinance of
Rs. 5.55 crores during the year 1992-93
and Rs. 4.94 crores during the year
1993-94 to RRBs.

STATEMENT

The terms and conditions prescribed

by NABARD for refinance, assistance

to RRBs for financing the Small Road
Transport Operators

Beneficiary:

(i) Individuals, ‘groups of indivi-
duals’ including partnership/
proprietory firms and coopera-
tive enterprises would be eli-
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gible for assistance under the
Scheme. The borrower should
reside in the rural area and
must utilise the vehicle for
transport of rural farm/industri-
al produce only.

(ii) The borrower should possess
experience in the transport line
as a driver or alternatively
should employ or associate an
experienced driver. Such bor-
rower or employee should have
a valid licence and a permit to
operate the vehicle.

The Vehicle:

(i)  The transport vehicle should
not have a pay load exceeding
3 tonnes and will include three
wheelers like tempos, vans and
autorickshaws. The assistance
would be available for acquisi-
tion of new vehicles only.

(i) Under the scheme, refinance
will be restricted to financing
the purchase of one vehicle
only.

(i)  The vehicle should be eligible
for being registered under the
MV Act, 1989 and the Bank's
charge should be registered in
the Registration Certificate is-
sued by the Regional Trans-
port Authority (RTA). It should
be registered as a goods-car-
rying vehicle.

Terms of Refinance:

(i) The rate of interest applicable
on the bank of loan and refi-
nance will be as fixed by the
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(ii)

(i)

(iv)

V)

RBI/National Bank from time to
time.

A minimum margin of 15 per-
cent of the cost of the vehicle
will have to provided by the
borrower. Banks may keep on
record the details about the
cost of various types of vehicle
eligible for assistance.

Loan will be released under
the Automatic Refinance
Scheme.

The loan is repayable within 5
years with a moratorium period
of 6 months.

The National Bank will provide
100 percent refinance to the
financing banks.

Security and Insurance:

(i)

(ii)

The loan will be advanced
against the hypothecation of
the vehicle in favour of the
financing institution which
should be registered with the
RTA.

The vehicle should be compre-
hensively insured for the full
value covering all risks and the
policy may either be in the joint
names of the borrowers and
the banks or assigned in favour
of the latter. The vehicle should
be adequately insured at all
times without any break.

Other Safeguards:

0

The disbursements of the loan
should be made directly to the
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supplier of the chassis to en-
sure the end-use of the loan.
The loan components may
include the cost of chassis,
body building expenses, initial
taxes and insurance.

(i) The vehicle should be inspected
periodically by the financing
bank atleast once in a quarter
to ensure the end-use, proper
maintenance, etc.

Prohibitions:

() The loans granted for the ac-
quisition of vehicles to be run
on purely contract/carriage/
commission/chartered basis,
without permitting the benefi-
ciary to operate the vehicle will
not be admissible for refinance.
The loans granted for acquisi-
tion of vehicles by merchants,
building contractors, etc., in
connection with their own busi-
ness will not be eligible. The
vehicles meant for passengers’
transport would not be permit-
ted.

(ii) Loans for purchase of second-
hand vehicles are also not
eligible.

Hawala Trade
.

*489. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government have
got success in combating the Hawala
transactions under the liberalised eco-
nomic policies;
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(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the other steps being taken by
the Govemment to check the Hawala
trade?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(d). As a result of the policy of economic
liberalisation, there has been a consid-
erable dent in the volume of Hawala
transactions. Foreign Exchange is now
flowing through official legal channels to
a much a larger extent than before
July 91.

Besides, the Government uses its
various intelligence and investigative agen-
cies to keep a strict watch on Hawala
transactions as also to take action against
foreign exchange racketeers.

Trade Fairs

*490. SHRI RAJENDRA
AGNIHOTRI:
SHRI BOLLA BULLI
RAMAIAH:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Government have
any proposal to organise trade fairs
during 1994 in other countries to boost
our trade activities;

{b) if so, the details thereof,
couritrywise;
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(c) the expenditure likely to be
incurred on organising these fairs; and

(d) the increase in trade likely to
be registered as a result thereof?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) The
India Trade Promotion Organisation
(ITPO) which is a Government of India
enterprise proposes to organise Indian
participation in 47 events abroad during
1994. However, Indian companies can
participate in intemational trade fairs
abroad directly through ITPO or through
group participation organised in selected
events by the trade promotion
organisations like ITPO, EPCs, Commod-
ity Boards etc.

(b) The India Trade Promotion
Organisation proposes to organise 21
events in Europe, 11 events in Africa, 7
events in South East Asia and 8 events
in America region. Countrywise details .
are given in the attached Statement.

(c) The expenditure likely to be
incurred by ITPO in organising these
fairs abroad is estimated at Rs. 25.00
crores approx.

(d) The volume of increase in trade
likely to be registered as a result of
participation abroad during the year is
not quantifiable in advance.

The Indian parties participating in
the intemational events negotiate busi-
ness and book orders directly. On the
basis of information fumished by the
participants business amounting to
Rs. 11,393.96 lakhs was booked and
business of Rs. 21,395.87 lakhs was
under negotiation in respect of 12 events
during the period for January, 1994 to
March, 1994.
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STATEMENT

List of fairs/exhibitions abroad
proposed to be participated by India
Trade Promotion Organisation during

10.

11

12.

13.

the year 1994

EUROPE REGION

CONSUMEXPO Fair, Moscow,
Jan., 1994

Annual Spring Fair, Basel (Swit-
zerland), March, 1994

Overseas |Import Fair, ‘Pari-
ners for Progress’, Berlin (Ger-
many), June, 94

Premier Collections, Birming-
ham (UK), August, 1994

Thessoliniki Intemational Fair,
Thessolinki (Greece), Sept.,
1994

Budapest International Autumn
Fair, Budapest (Hungary),
Sept., 1994

DAGEN-HUSHALL-Intl. Con-
sumer Goods Fair, Gothenburg
(Sweden), Sept., 1994

DOMOTEX FAIR, Hannover
(Germany), Jan., 1994.

Heimtextil Fair, Frankfurt (Ger-
many), Jan., 1994

Pret-A-Porter Fair, Paris
(France), Jan.-Fgb., 1994

international Hardware Fair,
Cologne (Germany), March,
1994

Cebit Fair, Hannover (Germa-
ny), March, 1994

TESAR, Fumishing, Textile
Tech & Interior Clothing Sa-
loon, Pessarb (italy), May, 1994
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15.

16.
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- 18.

19.

20.

21.
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Pret-A-Porter Fair, Paris
(France), Sept., 1994

International Watch Jewellery
& Silver Trade Fair, London
(UK) Sept., 94

Semaine-Du-Cuir Fair, Paris
(France), Sept., 1994

IFMA-Intemational Motorcycle
Fair, Cologne (Germany), Oct.,
1994

SIAL Food Fair, Paris (France)
Oct., 1994

International Electronic &
Telecommunication Exhibition,
Geneva (Switzerland), Oct.,
1994

International Bicycles Exhi-
bition, Bilbao (Spain), Nov.,
1994

Indian Exhibition Moscow/St.
Petersburg, July-August, 1994

WANA & AFRICA REGION

Kuwait international Consumer
Goods Fair, Kuwait City, Jan.-
Feb., 94

Sharjah’'s 18the Gulf Interna-
tional Trade Fair, Sharjah
(UAE), March-April, 1994

Intemational Modemn Living Ex-
hibition, Tel-Aviv (Israel), Aug.,
94

Damascus Intemational Fair,
Dasmascus (Syna), Aug.-Sept.,
1994

Nairobi Industrial & Agricultural
Show, Nairobi (Kenya), Sept-
Oct., 94

Tehran International Fair,
Tehran (Iran), Oct., 1994
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7.

10.

11.

Lagos Intemational Fair, Lagos
(Nigeria), Nov., 1994

Baghdad International Fair,
Baghdad (lraq), Nov., 1994

Dakar Intemational Fair, Dakar
(Senegal), Dec., 1994

Indian Exhibition, Johannes-
burg (South Arfrica), Aug., 1994

Indexpo’ 94 Tunis (Tunisia),
June-July, 1994

SOUTH-EAST ASIA REGION.

ASPAT-Asia Pacific Intema-
tional Trade Fair, Beijing
(China), June, 94

Malaysia International Fair,
Kuala Lumpur (Malaysia),
Oct.,94

Quang Trung Intemational Fair,
Ho-Chi-Minch City (Vietnam),
Nov., 94

Asia Pacific Leather Fair, Hong
Kong, April, 1994 _

Asia Intermmational Gift Fair,
Singapore, May, 1994

INTERSTOFF Asia Fair, Hong
Kong, Nov., 1994

Indian Trade & Technology Fair,
Singapore, July, 1994

AMERICA REGION

EXPOCOMER International
Fair, Panama, March, 1994

Caribbean Expo'94 Port of
Spain (Trinidad & Tobago),
April, 1994.

EXPO-METAL-MECANICA
Metal Industry Exhibition,
Gudalajara (Mexico), Sept.,
1994.
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4, Valencia International Fair,
Valencia (Venezuela), Oct.,
1994

5. San Francisco Gift Show, San
Francisco (US), Jan., 1994

6. International Fabric Expo, New
York (USA), March, 1994

7. National Hardware Show,
Chicago (USA), August, 1994

8. BIG-I/APAA Automotive parts
and accesories show, Las Ve-
gas (USA), Nov., 1994.

[English]
Export of Pearls

*491. DR. K.V.R. CHOWDARY: Will
the Minister of COMMERCE be pleased
to state:

(a) whether the Government have
formulated any scheme to develop the
pearls industry with a view to increse its
export;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the total value of pearls export-
ed during each of the last three years,
country-wise?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) to
(d). Exports of pearls is included in the
total exports of gems and jewellery from
India. However, exporters of polished
and processed pearls (real or cultured)
are eligible for grant of replenishment
licences for import of real or cultured
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pearls - unset/undrilled. The Replenish-
ment licence is at 65% of the FOB value
of exports.
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The total value of pearls exported
during each of the last three years,
country-wise is given below:—

1991-92 1992-93 1993-94

(Rs. in lakhs) (provisional)

Japan 371.34 205.24 229.86
USA 254.36 254.61 363.54
UAE 146.80 101.14 366.83
Hong* Kong 82.02 200.88 246.16
UK 21.49 22.66 24 .82
Bahrain 20.73 148.40 102.96
Switzerland 19.78 8.65 2.09
West Germany 18.66 18.76 21.32
Quatar 10.28 12.71 2.32
France 9.56 13.52 5.29
Others 35.97 22.28 13.09
990.99 1008.85 1378.28

Japanese Aid (c) the total amount of loan pro-

*492. SHRI S.B.SIDNAL:
SHRI SULTAN SALAHUD-
DIN OWAISI:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Union Govermnment
have submitted 40 projects for Official
Development Assistance (ODA) to
Japan;

(b) if so, the details thereof and the
action taken by the Japanese Govem-
ment thereon, project-wise; and

vided by the Japan during the last three
years alongwith the loan proposed to be
provided during 1994-95, project-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY: (a)
Yes, Sir.

(b) Broad details of the 40 projects
posed by the Govemment of India to
Govemment of Japan for consideration
under the 1994-95 ODA. Package are
given in the attached Statement-l. Gov-
emment of Japan have short listed the
projects and they are appraising the
short-listed projects.
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(c) The total amount of loan pro-
vided by Japan during the last three
years is Yen 338.142 billion. The project-
wise details are given in the attached
Statement-Il. So far as loan proposed to
be provided by Japan for 1994-95 is
concemned, the final decision from the
Government of Japan is yet unknown.

STATEMENT-|

Long list of project proposals posed
by the Government of India to the
Government of Japan for conside-
ration under the 1994-95 ODA
Package

Ministry of Chemicals and Fertilizers

1. Vijaipur Fertilizer Expansion
Project of National Fertilizers
Limited, Rs. 987.3 crores.

2. Aonla Fertilizer Expansion
Project of Indian Farmers Fer-
tilizers Cooperative. Rs. 960
crores.

Ministry of Surface Transport

3. Widening to two Lanes of Na-
tional Highway No. 13 (196
KM) covering Sholapur-
Chitradurga in Karnataka,
Rs. 70 crores.

4. Coimbatore Bypass on Nation-
al Highway No. 47 (27 KM) Rs.
50 crores.

5. Four Laning of National High-
way No. 24 (20 KM) covering
Ghaziabad-Hapur Section and
construction of Bypass at Hapur
Rs. 60 crores

6.
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Four Laning of National High- .
way No. 5 (30 KM) covering
Jagatpur-Chandikoul Section in
Orissa. :

Improvement of rural roads
and reconstruction of weak
bridges in Andhra Pradesh,
Rs. 120 crores. '

Ministry of Urban Development

In situ Lining of Water
Trunkmains, monitoring of chilo-
rine in water trunkmains,
centralised control of water dis-
tribution, monitoring of veloci-
ties in sewage Forcemains and
providing 100 MLD of renovat-
ed sewage to industries in
Madras Water & Sewerage
System, Rs. 328 crores.

Ministry of Power

10.

11.

12.

13.

Kayamkulam Thermal Power
Station (2x 210 MW) National
Thermal Power Corporation Ltd.
Rs. 1200 crores.

Purulia Pumped Storage
Scheme (4x226 MW) West
Bengal State Electricity Board
Rs. 1800 crores.

Life Extension of Kotnagudem
Thermal Power Station, Andhra
Pradesh State Electricity Board
Rs. 250 crores.

Tenughat Thermal Power Sta-
tion, Tenughat Vidyut Nigam
Ltd, Bihar, Rs. 1200 crores.

Maithon Right Bank Canal
Thermal Power Station,
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14.

15.

Damodar Valley Corporation,

. Rs. 1200 crores.

Suratgarh- Thermal Power Sta-
tion, Rajasthan State Electricity
Board, Rs. 1215 crores.

Loktak Downstream Electric
Project, Manipur Rs. 425
crores.

Bakreshwar Thermal Power
Station Extension (3x210 MW),
West Bengal Power Develop-
ment Corporation Ltd. Rs. 529
crores

Ministry of Water Resources

17.

18.

19.

20.

Modernization- of Kurnool-
Cuddapah Canal, Andhra
Pradesh, Rs. 148 crores.

Indira Gandhi Canal Project,
Stage Il, Rajasthan Rs. 355
crores.

Himachal Pradesh Ground Wa-
ter Development Project
Rs. 120 crores

Rehabilitation of Tank Irriga-
tion System in Tamil Nadu, Rs.
52 crores.

Ministry of Environment and Forest

21.

22.

23.

Conservation of Upper and
Lower Lakes of Bhopal Rs.
118 crores.

Industrial Pollution Control,
West Bengal Rs. 129 crores.

Himachal Pradesh Forestry
Project Rs. 57 crores.
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27.
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Rajasthan Forestry Project Rs.
114 crores.

Kamataka Forestry Project Rs.
250 crores. '

Kerala Forestry Project Rs. 120
crores.

Coal

Beneficiation of non-coking
coals at Talcher coalfields
(Phase-l for Ananta Coal Pre-
paration Unit and Phase Il for
Bharatpur Coal Preparation
Plant), Mahanadi Coalfields Ltd.
Rs. 97.45 crores.

Ministry of Petroleum and NG

28.

29.

30.

New Crude Oil Pipeline from
Haldia to Barauni, Indian Oil
Corporation Ltd. Rs. 624
crores.

Catalytic Reformer at Mathura
Refinery, Indian Oil Corpora-
tion Ltd. Rs. 545 crores.

Visakh-Vijayawada Pipeline,
Hindustan Petroleum Co. Ltd.
Rs. 359 crores.

Ministry of Steel

31.

Shipbreaking Development
Project at Pipavav Port,
Gujarat, Rs. 140 crores.

Ministry of Finance

32.

Capital Development Market
Development Programme

US $ 250 million.
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33. Financial System Adjustment 37.
Loan US $ 400 million.
Ministry of Industry
34. Calcutta Leather Complex 38.
Project Rs. 153.5 crores.
Additional loan tranches for ongoing
projects
39.
35. Jhanor-Gandhar Gas Based
Power Stage-l (IV tranche) of
National Thermal Power Cor-
poration (generation) Yen 13
billion.
40.
36. Gandhar Gas Based Power
Project (Transmission of
POWERGRID Yen 2.385 billion.
STATEMENT-Il

Project-wise details of loan provided by Japan

Projects of 1991-92 Loan Package
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Srisailam Left Bank Power
House (Generation) of Andhra
Pradesh State Electricity Board '
Yen 19.985 billion.

Srisailam Left Bank Power
House (Transmission) of
Andhra Pradesh State Electri-
city Board Yen 9.871 billion.

Assam Gas Based Combined
Cycle Power Project (Genera-
tion), Kathalguri of North East-
em Electric Power Corporation
Ltd. Yen 11.166 billion.

Assam Gas Based Combined
Cycle Power Project (Trans-
mission), Kathalguri of
POWERGRID Yen 9.65 billion.

for the last three years.

Yen Million

1. Gandhar Gas Based

Combined Cycel Power

Project, NTPC 42,599
2. Urban City Water Supply

Project, HUDCO 6,788
3. Afforestation Project

in Aravalli Hills,

Government of Rajasthan 8,095
4. National Highway 2 Improve-

ment Project. Ministry of

Surface Transport 4,855
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Yen Million
5. Ajanta Ellora Conser-
vation and Tourism Deve-
lopment Project, MTDC 3,745
6. Emergency Commodity
Loan (Import of oil), I0OC 20,256
7. Small scale Industries
Development Programme
Y (my, SIDBI 20,256
106,594
Projects of 1992-93 Loan Package
1. Yamuna Action Plan
Project, Ministry of
Environment & Forests 17,773
2. Srisailam Hydro
Electric Project, APSEB 3,806
3. Anpara ‘B’ Thermal
Power Project (IV), UPSEB 13,224
4. Gandhar Gas based
Power Project (lll), NTPC 19,538
5. Ammonia Plant Replace- _
ment Project, FACT ) 24,482
6. Hydrocarbon Sector
programme Loan, |10C 33,085
111,908

Projects of 1993-94 Loan Package

1. Anpara ‘B’ Thermal
Power Project (V), UPSEB v 17,638
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Yen Million

2. Bakreshwar Themal
Power Station Project,
WBPDCL

3. Faridabad Thermal
Power Station Project,
NTPC

4. Bridge across the River
Yamuna near Naini
Project, Ministry of
Surface Transport

5. Four-laning of
National Highway No. 5
Project, Ministry of
Surface Transport

6. Small Scale Industries
Development Programme
(Stage V) (Line of
credit for SIDBI)

27,069

23,536

10,037

11,360

30,000

119,640

Grand Total for
the three years

Yen 338,142
million

Trade with border Countries

*493. SHRI KASHIRAM RANA:
SHRI SHIVLAL NAGJIBHAI
VEKARIA:

Will the Minister of COMMERCE
be pleased to state:

(a) the total volume of India’s trade
with China, Pakistan, Bangladesh,
Myanmar and other border countries
during 1991-92, 1992-93 and 1993-94;

(b) the nature of commercial com-
petition and actual market needs in the
area;

(c) the target fixed for 1994-95,
country wise; and

(d) the steps being taken to in-
crease our trade with these countries?

 THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) The
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total volume of India’s trade with China,
Pakistan, Bangladesh, Myanmar and other
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border countries during 1991-92, 1992-
93 and 1993-94 (Apr. 93 - Jan. 94) is

given below:

(Value in Rs. Crores)

Countries 1991-92 1992-93 1993-94 (Apr.-Jan.)

Export Import Export Import Export Import

China 119.77 51.42 397.63 374.89 727.83 766.73

Pakistan 98.61 149.98 151.27 373.50 156.67 117.52

Bangladesh 809.94 14.16 1030.86 35.99 1116.23 50.91

Mya\nmar 9.46 125.62 19.66 322.25 46.33 307.52

Nepal ‘ 196.55 70.34 210.48 72.75 239.97 65.25

Bhutan 2.96 1.16 6.29 3.50 23.72 8.70
(Source : D.G.C.L.&S., Calcutta)

The above figures are provisional.

(b) The major exporters to these
countries, other than India include Japan,
United States of America, European Eco-
nomic Community and the major pro-
ducts imported by them include petroleum
products, machinery and parts, transport
equipment, fertilizers, pharmaceuticals,
products, industrial raw-materials, ce-
ment, electrical goods, edible oils, raw-
cotton, raw-wool, etc.

(c) No country-wise targets are
fixed for 1994-95.

(d) Steps being taken to increase
our trade with these countries include:—
(i) Signing of bilateral trade agree-
ment with China, Bangladesh,
Myanmar, Nepal and Bhutan.
. India has special trading ar-
rangements with Nepal and
Bhutan and border trade agree-
ments with China and
Myanmar.

(ii)

(i)

(iv)

v)

"Holding of official and business
level talks at periodic intervals.

Participation in trade fairs and
exchange of trade delegations.

india is a signatory to the
South Asian Association for
- Regional Cooperation (SAARC)
Preferential Trading Arrange-
ments (SAPTA) and a member
of the SAARC Chamber of
Commerce & Industry alongwith
Bhutan, Nepal, Bangladesh and
Pakistan amongst others.

India, Pakistan, Nepal and
Bangladesh are also members
of the Asian Clearing Union
Mechanism.

Private Airlines

*494. DR. K.D. JESWANI: Will the
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:
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(a) whether any time frame has
been laid down for the introduction of
flights by private airlines on routes like
Jammu and Kashmir, Andaman and
Nicobar, Lakshadweep and North-East-
em region;

(b) if so, the details thereof;

(c) whether all operators operating
scheduled air transport services in the
country have complied with the Govem-
ment orders regarding operation on all
the three categories of routes;

(d) if so, the details thereof;, and

(e) if not, the action taken or
proposed to be taken against the oper-
ators which have not complied with the
Government orders?

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD) : (a) and (b). Air Taxi
operators wishing to become scheduled
operators have been advised that appli-
cations for obtaining scheduled air trans-
port operators permit should be submit-
ted by 30.4.94. Six operators have so far
submitted the applications. A Gazette
notification is required to be given, and
the application can be taken into con-
sideration after a period of
30 days from the notification. Once the
permit is granted it becomes mandatory
for all scheduled operators to operate the
prescribed percentage_ of services to
areas like Jammu & Kashmir, Andaman
& Nicobar Islands, Lakshadweep and
North Eastern States.

(c) and (d). Yes, Sir. At present
Indian Airlines and Vayudoot are the only
scheduled operators and they are follow-
ing the prescribed guidelines.
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(e) Does not arise.

Corporate Membership of Stock
Exchanges for UTI

*495. SHRI R. SURENDER REDDY:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Unit Trust of India
has been permitted to become member
of the National Stock Exchange and
other Stock Exchanges and do direct
business on these exchanges;

(b) if so, the details thereof;

(c) the benefits the UTI will derive
by becoming member of the Stock
Exchanges;

(d) whether the Government pro-
pose to permit other financial institutions
to become member in the same manner,
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!I M.V.
CHANDRASHEKHARA MURTHY): (a)
No, Sir.

(b) and (c). Do not arise.

(d) There is~ no such proposal
under consideration of Government at
present.

(e) Does not arise.

Central Excise Norms
*496. SHRI ANAND RATNA

MAURYA: Will the Minister of FINANCE
be pleased to state:
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(a) whether the Government pro-
pose to revise the Central Excise noms;

(b) if so, the details of the propo-
sals in this regard; and

(c) the steps being taken by the
Govermnment to remove the anomalies in
the State Excise structure so as to make
it more effective?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY). (a)
and (b). The Government does not have
any proposal to change the basic char-
acter of levy and collection of Central
Excise duty on excisable goods, pro-
duced or manufactured. Simplification of
procedures and tariff, a shift from specific
to ad valorem rates of duty, assessment
based on the manufacturers invoices,
abolition of declaration by small scale
units, extending the system of MODVAT
credit to capital goods and reduction in
the total number of exemption Notifica-
tions are some of the measures incor-
porated in the recent Budget.

(c) State Excise duty is a State
subject.

Tourist Festivals

*497. SHRI LAETA UMBREY: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether festivals were organised
recently in various countries to attract
tourists to India;

(b) if so, the details thereof and the
response thereto; and

(c) the number of foreign tourist
arrivals during 1991-92, 1992-93 and
1993-94 after relaxation of restricted
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area permits in the North-Eastern region
and number of foreign tourists expected
during 1994-957

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD): (a) No, Sir.

(b) Does not arise.

(c) There have been several
relaxations of restrictions on the entry of
visitors to the North-Eastern States. The
tourist arrivals to India (including Nation-
als of Pakistan and Bangladesh), in the
last 3 years have been as under:—

1991-92 17,81,892
1992-93 18,20,299
1993-94 18,71,262

It is expected that the tourist ar-
rivals during 1994-95 will be more than
1993-94.

Revival of PSUs

*498. SHRI TARA SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether the proposais from
NRis for-revival of Public Sector Under-
takings are given due consideration by
the Indian Financial Institutions/Board of
Iindustrial and Financial Reconstruction;

(b) if not, the reasons therefor;

(c) whether the above proposals
are accepted/rejected without hearing
the proposers;

(d) if so, the number of proposals
rejected without hearing the proposers
during the last six months; and
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(e) the facts and the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! M.V.
CHANDRASHEKHARA MURTHY): (a) to
(e). As per the provisions of the Sick
Industrial Companies (Special Provisions)
Act, 1985, proposals for revival of sick
public sector undertakings are consid-
ered by the Board for Industrial and
Financiai Reconstruction (BIFR). BIFR
has reported that one proposal for revival
of M/s. Tannery & Footwear Corporation
of India Limited (TAFCO), a central
public sector undertaking, in which an
NRI had evinced interest was considered
by them on 4.4.1994 when the
representative of the NRI was also heard.
It was, however, not found acceptable,
inter-alia, on account of non-submission
of financial arrangement for servicing the
liabilities of TAFCO and unsatisfactory
record of the Indian company promoted
by the NRI as regards repayment of dues
to financial institutions/banks.

it may, however, be ciarified that
the extant guidelines on NR} investment
provide for bulk investment on private
placement basis uptc 100% of the equity
capital of any sick company either by
way of purchase of equity shares from
the existing shareholders or in ¢he form
of subscription to new equity issues of
the sick company.

Model Airports

*499. SHRI ANANTRAO
DESHMUKH: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) the names of airports being
developed as model airports;
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(b) the criteria followed for identi-
fying these airports for development as
model airports;

(c) whether there is any proposal
to identify some more airports for devel-
opment as model airports;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?
THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD): (a) 12. airports are being
developed as Model Airports at Jaipur,
Lucknow, Nagpur, Indore, Vadodara,
Hyderabad, Coimbatore, Calicut, Patna,
Bhubaneshwar, Guwahati and Imphal.
(b) Following criteria is followed for
identifying and developing a Model
Airport:—
(i) State Capital,
(i) Tourism potential;
(i) industrial potential;
(iv) Current Air Traffic;
(v) Growth potential;

(vi} Possibility of Runway
extension.

(c) No, Sir.

(d) Does not arise.

(e) The upgradation of an airport
depends upon traffic potential, demand

from scheduled . airlines, tourism poten-
tial, etc. As there is no demand from
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Indian Airlines or any other operator,
National Airports Authority has no plans
to develop any other airport as Model
Aimport, for the present.

Trade with ftaly

*500. SHRI SHANKER SINH
VAGHELA:
SHRI RAM KAPSE:

\{Vill the Minister of COMMERCE
be pleased to state:

(a) whether the ltalian Government
have expressed a strong desire to im-
prove trade relations with India;

(b) if so, the details thereof;

(c) whether a hign power delega-
tion visited India recently and discussed
the possibility of exploring opportunities
for joint ventures;

.(d‘, if so, the outcome thereof;

(e) whether the Government have
signed any trade agreement in this re-
gard;

(f) if so, the details thereof; and

(g) the extent by which India is
likely to be benefited by these agree-

ments?

THE MINISTER OF COMMERCE

(SHRI PRANAB MUKHERJEE): (a) to (g).

A large Italian delegation comprising of
business and govemment representatives
visited India from 27th February to 5th
March, 1994. The delegation was headed
by the President of Confindustria, the apex
organisation of ltalian Industry and its ac-
tivities were coordinated on the Indian side
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by the confederation of Indian industry
(Cll). Besides official calls, the visit was
utilised for extensive interface between
the ltalian businessmen and their Indian
counterparts. These discussions, which
focussed on exploring the scope of in-
creased economic cooperation, may re-
sult in concrete proposals after the visit in
the near future of an Indian Business -
Delegation to Italy. While no agreement
was signed, the visit of the Italian delega-
tion strengthened bilateral business con-
tacts with consequent possibilities of great-
er volumes of trade and higher Italian
investment in India. As Italy and India are
both members of GATT our bilateral trade
is being conducted on HFN basis.

IBRD and ADB Loans

5406. SHRI ANKUSHRAO RAO-
SAHEB TOPE: will the Minister of
FINANCE be pleased to state:

(a) whether the Government have
decided not to include the future loans
of IBRD and ADB as part of the plan
outlays on the concemed Ministries and
undertakings;

(b) if so, the reasons therefor; and

(c) the time by which it is likely to
be effective?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)
No, Sir. :

(b) and (c). Do not arise.
Projects With World Bank Assistance
5407. SHRI UDDHAB BARMAN:

Will the Minister of FINANCE be pleased
to state:
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(a) the details of the proposals sent
by the Government of Assam to the
Union Govemment for approval for im-
plementation of some projects with the
World Bank assistance; and

(b) the reaction of the Union Gov-
ermment to these proposals?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)
and (b). There are three pipeline projects
for Assam, which have been posed to
the World Bank for possible assistance.
These projects are at different stages of
approval. Details are as follows:—

Name of Donor Amount
the Project Agency (Us
$ Million)
1. Assam ADP IDA 100
2. Assam State IBRD 96.10
Roads
3. IXth Population IDA 86.7

(Multi-State)

Market share of Al

5408. SHRI SANAT KUMAR
MANDAL: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) whether the share of Air India
in the international traffic originating from
India has witnessed a significant erosion
in recent years;

(b) if so, the reasons therefor;

(c) the steps proposed to be taken
to raise the market share of Air India in
international traffic originating from India;

(d) whether the Indian Aidines has
demanded a level playing field vis-a-vis
private airlines; and

(e) if so, the reaction of Govemn-
ment thereto?

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD): (a) and (b). No, Sir. The
market share of Air India from India has
remained more or less constant around
30%.

(c) In order to improve the market
share, Hub and Spoke operations from
points like Ahmedabad, Amritsar and
Hyderabad have been introduced to pro-
vide direct access to passengers to their
destinations. New destinations, like
Johannesburg, Durban, Dar-es-Salam and
Jakarta have been added to Air India’s
network. Modem Boeing 747-400 aircraft
with more passenger amenities have
been inducted in the fleet to enhance
passenger appeal. Air India has plans to
introduce a computer reservation system
with Indian Aidines and other passenger
incentives so as to have better access
to market.

(d) and (e). Govemment has is-
sued order on 1.3.94 making it obligatory
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for all scheduled air transport operators
to provide services on different regions
of the country keeping in view the re-
quirements of the people of respective
regions.

Nationalised Banks in Karnataka

5409. SHRI RAMCHANDRA
VEERAPPA: Will the Minister of
FINANCE be pleased to state:

L

(a) the number of branches of the
naitonalised banks operating at present
in Kamataka alongwith their locations;

(b) the number of branches out of
the above which are running in losses
since the last three years; and
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(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.

"CHANDRASHEKHARA MURTHY): (a)

Reserve Bank of India (RBI) has reported
that as at the end of June 1993, 1975
branches of nationalised banks were
functioning in Karnataka. The time and
labour involved in listing out locational
details of these branches will not be
commensurate with the results to be
achieved. However, bank-wise number of
these 1975 branches are given in the
attached Statement.

(b) and (c). Out of the above, 467
branches are running in losses since the
last three years. The bank-wise details
with the amount of loss are given in the
attached Statement.

STATEMENT

Bank-wise number of branches of nationalised banks in Karnataka (as on June,
1993), branches out of them incurring loss since last three years and the
amount of loss

Name of banks No. of  No. of branches Amount of loss
branches making loss since (Rs. in lakhs)
last 3 years

1. Allahabad Bank 1 - -
2. Andhra Bank 19 1 0.93
3. Bank of Baroda 32 1 0.74
4. Bank of India 52 2 9.21
5. Bank of Maharashtra 36 14 58.70
6. Canara Bank 479 9 22.79
7. Central Bank of iIndia 52 13 174.29
8. Corporation Bank 184 32 156.83
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Name of banks No. of  No. of branches Amount of loss
branches making loss since (Rs. in lakhs)
last 3 years

9. Dena Bank 22 - -
10. Indian Bank 56 1 1.96
11. Indian Overseas Bank 57 24 131.68
12. New Bank of India 4 - -
13. Oriental Bank of Commerce 1 - -
14. Punjab & Sind Bank 5 3 41.67
15. Punjab National Bank 30 5 48.70
16. Syndicate Bank 443 280 2586.75
17.  UCO Bank 26 10 59.12
18. Union Bank of India 77 7 11.27
19. United Bank of India 7 - . -
20. Vijaya Bank 382 65 269.58
Total 1975 467 3574.22

UT1 Investment in Rajasthan

5410. SHRI GIRDHARI LAL
BHARGAVA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Govemment of
Rajasthan has urged the Union Govemn-
ment to direct UTI to make sizeable and
adequate investments in the State’s Small
Savings Programme and to enhance the
existing loan assistance of 75% upto
90% and also to enhance the loan
assistance period from 25 years to a
longer period; and

(b) if so, the action taken by the
Union Govemment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)
No, Sir. ’

(b) Does not arise.
[Translation]
Setting up of Air Cargo Centres
SHRI

5411. SURENDRA PAL

PATHAK: Will the Minister of CIVIL
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AVIATION AND TOURISM be pleased to
state:

' (a) whether the Govemment of
Uttar Pradesh has requested for setting
up of some new air cargo centres alike
that of at Varanasi;

(b) if so, the details thereof;

(c) the locations, if any, selected
for setting up of such centres; and
\

(d) the time by which a decision is
likely to be taken in this regard?

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD): (a) to (d). No request has
been received by the National Airports
Authority (NAA) from the State Govern-
ment of Uttar Pradesh for setting up of
some new air cargo centres in the State.

[English]
Foreign Institutional Investments

5412. SHRI SYED SHAHABUDDIN:
Will the Minister of FINANCE be pleased
to state:

(a) whether the government have
taken note of the views expressed by
various eminent personalities that the
overall ceiling on foreign institutional in-
vestments should be reduced from the
prescribed level of 24 percent similar to
other developing countries; and

(b) if so, the Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR M.V.
CHANDRASHEKHARA MURTHY): (a)
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and '(b). Yes, Sir. The ceiling prescribed
for investments by any single Foreign
institutional Investor (FIl) or Flis of the
same group is 5% with a collective ceiling
for investments by all Flis of 24% of the
paid up equity captial of an investee
company. These existing ceiling limits for
investments by Flls are considered to be
reasonable.

Foreign Assistance to Madhya
Pradesh

5413. SHRI SHIVRAJ SINGH
CHAUHAN: Willl the Minister of FINANCE
be pleased to state:

(a) the total foreign assistance
provided by the Centre for the develop-
ment of different projects in Madhya
Pradesh during the last three years;

(b) whether the State Government
has fully utilised the said amount; and

(c) if not, the reasons therefor?

THE,MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
M.V.CHANDRASHEKHARA MURTHY):
(a) The total additional centrai assistance
released to Madhya Pradesh on account
of externally aided projects; during the
last three years is as follows:—

{Rs. Crores)

1991-92 96.1419
1992-93 81.2663
1993-94 78.3800

(b) and (c). Additional Central As-
sistance is released to State Govem-
ments after expenditure has been in-
curred by them and reimbursement claims
filed.
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Trainees at Indira Gandhi Rashtriya
Uran Akademi

5414, SHRI SUSHIL CHANDRA
VARMA: Will the Minister of CIVIL AVI-
ATION AND TOURISM be pleased to
state:

(a) the number of persons trained
at the Indira Gandhi Rashtriya Uran
Akademi since its inception;

(b) the total cost of training per
person;

(c) the amount of cost which is
recovered from a trainee and how much
is subsidized by the Akademi;
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(d) the number of such trained
persons who have joined the public
sector airlines and the private sector
airlines, separately and also the number
of those who have left the country for
jobs in foreign airlines; and

(e) the percentage of trainees who
drop out and do not complete the full
course of training?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) A total of 242 pilots have been
trained by the Indira Gandhi Rashtriya
Uran Akademi since its inception.

(b) and (c). The details are as
under:-

Course No. Total cost Fee paid by Amount
of training the trainees subsidized by
per person the Akademi

(Rs. in lacs) (Rs. in lacs)

1. CPL 2.80 Rs. 70,000 2.10

2. CPL 2.80 Rs. 70,000 210

3. CPL 2.80 Rs. 70,000 2.10

4. CPL. 3.00 Rs. 75,000 2.25

5. CPL 3.00 Rs. 75,000 2.25

6. CPL 3.00 Rs. 75,000 225

7. CPL 4.00 Rs. 1,50,000 2.50

8. CPL 4.00 Rs. 2,00,000 - 2.00

9. CPL 6.00 Rs. 4,00,000 2.00

(d) 129 pilots, trained at IGRUA,
have joined Air India, Indian Airines,
Pawan Hans Ltd. and ARC. No record
is kept of those who have left the country
for job in foreign airines.

(e) The percentage of drop out is
2.5%.

Import of Cars from Japan

5415. SHRI SOBHANADREES-
WARA RAO VADDE: Will the Minister of
FINANCE be pleased to state:

(a) the number of Mercendz D-240
cars imported from Japan during year
1993-94;
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(b) the price of the cars as per the
invoice and customs duty paid in each
case;

(c) the manner in which the cus-
toms duty is valued on optional acces-
sories in the absence of invoice;

(d) whether in several cases the
world catalogue price was taken into
consideration for assessing the customs
duty; and

\

(e) if so, the details thereof and the

reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) Nil.

(b) Not applicable in view of reply
to par. (a) above.
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(c) In the absence of invoice, val-
uation is done on the basis of market
enquiries, contemporaneous imports and
price catalogues wherever available.

{d) and (e). Nil in view of reply to
part (a) above.

Aircraft of Al and 1A

5416. SHRI GEORGE
FERNANDES: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state the age of each of the aircraft in
fleets of the Air India and the Indian
Airlines?

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD): Details of the age of
aircraft in the fleet of Air India and Indian
Airlines are given in the
Statement-| and Statement-I| attached.

STATEMENT-I

Details of the age of the aircraft in the fleet of Air India is given below:

SIl.  Regn. No.
No.

Age
(as on 1.4.94)

Boeing 747-237-B

1. VT-EBE
2. VT-EDN
3. VT-EFJ

4. VT-EFU
5. VT-EGA
6. VT-EGB
7. VT-EGC

22 yrs 10 Months
22 yrs  —

15 yrs 2 Months
14 yrs 7 Months
14 yrs 3 Months
14 yrs 2 Months

14 yrs  —
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Sl.  Regn. No. : Age

No. ' (as on 1.4.94)
8. VT-ENQ 15 yrs -

9. VT-EDU 18 yrs 3 Months

Airbus A-300-B4

1. VT-EHQ 11 yrs 8 Months

2. VT-EHO 11 yrs 8 Months
3. VT-EHQ 11 yrs 5 Months

Airbus A-310-300

1. VT-EJG 8yrs -

2. VT-EJH \ 7 yrs 11 Months
3. VT-EJI 7 yrs 10 Months
4. VT-EU 7 yrs 6 Months
5. VT-EDK 7 yrs 4 Months
6. VT-EJL 7 yrs 1 Month
7. VT-EQS 3 yrs 8 Months
8. VT-EQT 3 yrs 8 Months

Boeing 747-300(Combi)

1. VT-EPW 5 yrs. ~ 6 Months

2. VT-EPX 5 yrs 5 Months
Boeing 747-400

1. VT-ESM 8 Months

2, VT-ESN 5 Months

3. VT-ESO 4 Months
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STATEMENT-Il

Details of the age of the aircraft in the fleet of Indian Air Lines is given below:

Si.  Regn. No. Age in
No. Year/Month

Airbus A-300 B2/B4

1. VT-ELW 18 yrs 1 Month
2. VT-EDW 17 yrs 3 Months
3% VT-EDX 17 yrs 3 Months
4, VT-EDY 15 yrs 11 Months
5. VT-EDZ 14 yrs 10 Months
6. VT-EFV 14 yrs 6 Months
7. VT-EFW 13 yrs 9 Months
8. VT-EFX 13-yrs 8 Months
9. VT-EHC 11 yrs 11 Months
10. VT-EHD 11 yrs 11 Months
Boeing 737-200

1. VT-ECP 19 yrs 6 Months
2. VT-ECS 19 yrs 5 Months
3. VT-EDR 18 yrs 6 Months
4. VT-EDS 18 yrs 6 Months
5. VT-EFK 16 yrs 4 Months
6. VT-EFM 16 yrs 3 Months
7. VT-EGD 13 yrs 10 Months
8. VT-EGE 13 yrs 9 Months
9. VT-EGF 13 yrs 9 Months
10. VT-EGG 13 yrs 8 Months
11. VT-EGH 13 yrs 2 Months
12. VT-EGM 13 yrs

13. VT-EGI 12 yrs 7 Months
14. VT-EGJ 12 yrs 6 Months

VT-EHE 11 yrs 8 Months

-t
o
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Sl.  Regn. No. Age in
No. Year/Month
16. VT-EHF 11 yrs 8 Months
17. VT-EHG 11 yrs 8 Months
18. VT-EHH 11 yrs 7 Months
Airbus A-320-231
1. VT-EPB 4 yrs 10 Months
2. VT-EPC 4 yrs 9 Months
3. VT-EPD 4 yrs 9 Months
4. VT-EPE 4 yrs 9 Months
5. VT-EPF 4 yrs 9 Months
6. VT-EPG 4 yrs 7 Months
7. VT-EPH 4 yrs 7 Months
8. VT-EPI 4 yrs 7 Months
9. VT-EPJ 4 yrs 6 Months
10. VT-EPK 4 yrs 6 Months
11. VT-EPL 3 yrs 6 Months
12. VT-EPM 4 yrs 5 Months
13. VT-EPO 4 yrs 3 Months
14. VT-EPP 4 yrs 3 Months
15. VT-EPQ 4 yrs 2 Months
16. VT-EPR 3 yrs 6 Months
17. VT-EPS 3 yrs 6 Months
18. VT-EPT 3 yrs 6 Months
19. VT-ESA 1 yr 2 Months
20. VT-ESB 1 yr
21. VT-ESC 10 Months
22. VT-ESD 9 Months
23. VT-ESE 9 Months
24. VT-ESF 8 Months
25. VT-ESG 3 Months
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Jute Diversification

5417. DR. R. MALLU: Will the
Minister of TEXTILES be pleased to
state:

(a) whether jute can be diverted to
more value-added usage;

(b) if so, the details thereof; and

' (c) the contribution made by ICAR,
jute institutes and other State/Central
agencies involved in Jute Research and
Development?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHR! G.
VENKAT SWAMY): (a) Yes, Sir.

(b) and (c). Various jute and textile
research institutions are engaged in de-
veloping value added non-traditional jute
products. As a result of their efforts a
large number of such products like jute
and jute blended carpets/blankets, shop-
ping bags, floor coverings, fumnishing
fabrics, decorative fabrics, soft luggage,
shoes, garments, handlooms, handicrafts
etc. have been developed.

Irregularities in Hotel Janpath

5418. SHRI VISHWANATH
SHASTRI: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) whether a number of cases
invioving serious misconduct and finan-
cial irregularities by employees of Hotel
Janpath have come to the notice of the
India Tourism Development Corporation
Management/Govemment during Febru-
ary, 1990 to December, 1993; and

VAISAKHA 9, 1916 (SAKA)

Written Answers 118

(b) if so, the details thereof includ-
ing particulars of employees of the Hotel
found invoived therein and the latest
position of the action taken, if any,
against each of them till date?

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD): (a) The case of serious
financial irregularities involving manipula-
tions/misappropriation of funds came to
the notice of the management of ITDC
during July, 1992.

(b) The preliminary investigations
revealed that the irregularities were com-
mitted by substituting the Expenditure
Tax against paid vouchers of food bills
and cash vouchers were shown as credtit
entries in the sale summary against room
sales. The case has been handed over
to the Crime Branch of Delhi Police. They
are still investigating the case and their
report is awaited. Suitable action against
the erring employees would be taken
after receipt of the report from the Delhi
Police.

Non-Plan Expenditure in I.T.D.C.

5419. SHRI VIJAY KUMAR YADAV:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the non-plan expendi-
ture in the India Tourism Development
Corporation units/divisions has been in-
creasing during the last three years;

(b) if so, the details thereof;

(c) whether any concrete steps
have been taken by the ITDC manage-
ment to curtail the same, if so, the details
thereof; and

(d) the target for curtailment of the
said expenses during 1994-95?
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THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GULAM
NABI AZAD): (a) No, Sir. The percentage
of operating expenditure (non-plan) to
turnover has declined over previous years.

(b) Does not arise.

(c) and (d). The measures being
taken by ITDC to reduce non-plan éx-
penditure include observance of econo-
my on entertainment expenses, reduction
in telephone lines, foreign tours, con-
sumption of petrol etc. and strengthening
“of control and supervision.

ITDC would endeavour to restrict
the non-plan expenditure to the extent
possible during 1994-95.

Loan Recoveries by Public Sector
Banks in Uttar Pradesh

5420. DR. LAL BAHADUR RAWAL:
Will the Minister of FINANCE be pleased

to state the details -of the ratio of

recoveries of loans advanced by public
sector banks functioning in Uttar Pradesh
during 1992-93 and 1993-94?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): As per
the report of Reserve Bank of India (RBI)
the percentage of recovery to demand
of Direct Agricultural advances of Public
Sector Banks in Uttar Pradesh as well
as All India as on June 1990, June 1991
and June 1992 (latest available) is given
below:—

Percentage of recovery to Demand

June June June
1990 1991 1992

Uttar Pradesh 485 61.1 59.2
All India 488 . 58.1 54.1
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GPF Collection

5421. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
FINANCE be pleased to state:

(a) the total collection under Gen-
eral Provident Fund Scheme as on March
31, 1994, State/Union territory-wise and
rate of interest paid thereon;

(b) whether the Government have
reviewed these schemes in depth with a
view to make them more effective and
attractive for the employees;

(c) if so, the details of the changes
made in the recent past and reorienta-
tion/restructuring proposed for the benefit
of employees apart from periodical in-
crease in interest rates; and

(d) the mode in which the resour-
ces so mobilised are used more produc-
tively and profitably for the benefit of
employees and development of States?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(d). The information is being collected
and will be laid on the Table of the House
as soon as possible. v

Berhampuri Pata

5422. SHRI GOP! NATH
GAJAPATHI: Will the Minister of TEX-
TILES be pleased to state:

(a) whether the sarees weaved in
the Southern Orissa known as
“Berhampuri Pata” is very famous in the
country and abroad for their fine fabrics
and artistic designs; and '
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(b) if so, the steps taken to in-
crease the production and export of
these sarees?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) Yes, Sir.

(b) The National Silk Yam Bank
_Scheme is being implemented in Orissa
to increase the production of silk
handl?om products. The Indian Silk Export
Council is engaged in various activities
for promotion of export of silk goods such
as organising Buyer Seller Meets. The
Weavers Service Centre, Bhubaneshwar
has also taken steps for-introduction of
new designs and improvement of dyeing
qualities of the product.

IA Aircraft Flying Over Khajuraho
Temples

5423. MAJ. GEN. (RETD.)
BHUWAN CHANDRA KHANDURI: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the Govermnment or
Indian Airlines have issued instructions to
avoid flying over the Khajuraho temples;

(b) if so, the details thereof;

(c) whether the Govemnment have
received complaints from the Archaeo-
logical Survey of India (ASI) that the
Indian Airlines aircraft continue to fly over
these temples; and

(d) if so, the action taken or pro-
posed to be taken by the Govemment
in this regard?

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
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NABI AZAD): (a) and (b). Yes, Sir. Indian
Airlines and National Airports Authority
have issued instructions to avoid over-
flying Khajuraho temples.

(c) and (d). Yes, Sir. In view of the
complaints, the Director General of Civil
Aviation has reiterated these instructions.

Microlight Aircraft

5424. DR. Y.S. RAJASEKHAR
REDDY: Wili the Minister of CIVIL AVI-
ATION AND TOURISM be pleased to
state:

(a) whather a show of microlight
aircraft was held recently;

(b) if so, the details thereof and the
objectives achieved;

(c) whether any clubs in India have
microlight aircraft training facility;

(d) if so, the details thereof and
whether these clubs have been approved
by the Government;

(e) if not, whether there is any
proposal to start such training institute,
if so, the details thereof, and

(f) the details of firms, including
private and Government, which are manu-
facturing such aircraft?

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NAB! AZAD): (a) No, Sir.

(b) Does not arise.
(c) to (e). Though Madhya Pradesh

Flying Club and Gujarat Flying Club have
the equipment, no organised microlight
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aircraft training has commenced due to
security restrictions. Since these
institutions are approved for imparting
flying training, no formal approval is
required for microlight aircraft training.

{f) M/s. Raj Hamsa Ultralight (Pvt.)
Ltd. at Mysore in Karmataka and Pinaki
Technologies (Pvt) Ltd. at Hyderabad,
Andhra Pradesh are manufacturing
microlight aircraft.

Security at Coal Mines

5425. SHRIMATI SAROJ DUBEY:
Will the Minister of LABOUR be pleased
to state:

(a) whether reports of occurrence
of accidents in coal mines are still being
received despite all the security arrange-
ments made therein;

(b) if so, whether the Govermment
have conducted any survey of the coal
mines at the National Level so as to
identify unsafe mines;

(c) if so,the details in this regard;and

(d) the number of such dangerous
coal mines in respect of which orders
have been issued to stop mining work
during the last six months?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR!I PABAN SINGH
GHATOWAR): (a) Yes, Sir. Reports of
occurrence of accidents in mines involv-
ing facilities and serious injuries are
received in the Directorate General of
Mines Safety as and when occur.

(b) and (c). Based on accident
statistics,identification is being done on

APRIL 29, 1994

Written Answers 124

a continuing basis under an approved
plan scheme of accident prone mines.So
far survey has been done in two sub-
sidiaries of Coal India Limited and 10
mines of Bharat Cocking Coal Limited
and 11 mines of Eastern Coal fields
Limited have been identified as accident
prone.

(d) The information in this regard
is being collected from field offices and
will be laid on the Table of the House.

Agro Based Units

5426. SHRI PETER G.
MARBANIANG: Will the Minister of
FINANCE be pleased to state:

(a) whether the National Bank for
Agriculture and Rural Development has
conducted any survey to set up Agro-
based units in Meghalaya;

(b) if so, the details thereof;

(c) the places where survey has
been conducted; and

(d) the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)
The National Bank for Agricuiture and
Rural Development (NABARD) has re-
ported that it has nat conducted any
survey to set up Agro-based units in
Meghalaya.

(b) to (d). Do not arise in view of
(a) above.

Pension Scheme
5427. SHRI R. ANBARASU: Will

the Minister of LABOUR be pleased to
state:
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(a) the present status of the pen-
sion scheme for the organised workers
including working journalists formulated
by the Ministry of Labour; and

(b) the reasons for delay in imple-
menting the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH
GHATOWAR): (a) and (b). The Bill to
amend the Employees Provident Fund and
Misc.Provisions Act,1952 for empowering
the Central Government to frame a suit-
able pension scheme for the EPF sub-
scribers was introduced in the Rajya Sabha
on 29.3.1993. The formulation and imple-
mentation of the proposed scheme has
been delayed because the Bill is still
pending before the House.

JRY Scheme

5428. SHRI D. VENKATESWARA
RAOQ: Will the Minister of FINANCE be
pleased to state:

(a) whether the Government pro-
. pose to extend the JRY Scheme to rural
areas during the current financial year;

. (b) whether banks have been asked
to clear 40,000 Loan applications under
the above scheme; and

(c) if so,the number of applications
cleared so far and the time taken to clear
each application?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)
Presumably, the Hon'ble member is
referring to the Prime Minister's Rojgar
Yojna (PMRY) for the educated unem-
ployed youth,which was launched on 2nd
October,1993 covering only the urban
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areas during 1993-94.The scheme will
cover the whole of the country including
urban as well as rural areas from the
year 1994-95 onwards.

(b) The target/number of beneficia-
ries fixed for 1993-94 was 42040.The
banks were advised by Reserve Bank of
India to clear all the targeted number of
applications for the year 1993-94 by 31st
March,1994.

(c) The information is being collect-
ed and to the extent available will be laid
on the Table of the House.

Assistance to Myanmar

5429. SHRI RAM PRASAD SINGH:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the Union Government
have offered some economic assistance
to the United States of Myanmar;

(b) if so,the defails of the assistance
offered and the period thereof;

(c) whether liberal export and import
policy with United States of Myanmar are
being formulated for improving strained
ties in the national interest; and

(d) if so,the details thereof and if
not,the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) No, Sir.

(b} Does not arise in view of (a)
above.
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(c) and (d). A number of steps are
being taken to develop good neighbourly
relations with Myanmar in the areas of
trade and economic cooperation.Some of
the steps taken by the Government of
India to improve bilateral trade relations
with Myanmar include the recently con-
cluded Border Trade Agreement with
Myanmar which is expected to given an
economic content and impetus to trade
between the two countries,and also
contribute to the development of our
North-Eastern States. Other measures
being taken are the exchange of ofiicial
and business delegation as well as the
proposal for organising an indian Indus-
trial Exhibition in Yangon in February,
1995.

Sick Jute Mills in West Bengal

5430. SHRI AMAR ROYPRADHAN:
Will the Minister of TEXTILES be pleased
to state:

(a) whether any proposal from the
government of West Bengal in regard to
taking over of sick jute mills in the State
is pending with the union Govemment;

{(b) if so,ihe details thereof; and

(c) the action taken by the Gov-
emment thereon?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) to (c). Chief
Minister,West Bengal has requested the
Government of India to take over the
management of four sick jute mills in the
State such as, Titagarh PLC, Victoria
Jute Mills,North Samnuggur Jute Factory
and Angus Co. LTD., owned by a British
national, Mr. R. J. Brearly. As taking
over/Rehabillitation of sick units does not
provide solution to the problem of sick-
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ness and the government would not as
a rule intervene in such cases.

Drugs Trafficking

5431. SHRI SHANKER SINH
VAGHELA: Will the Minister of FINANCE
be pleased to state:

(a) the number of Indian and for-
eign nationals, separately, apprehended
for drugs trafficking in Gujarat specially
in Rajkot, Kutch-Bhuj districts and sea
area of the State during the last two
years and in current year till date;

(b) the value of narcotics seized
during the above period;

(c) the action taken against the
culprits;

(d) whether neighbouring countries
are actively conniving in the smuggling
of narcotics the details in this regard; and

(e) the effective steps taken to curb
this menace of narcotics?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)
Number of Indian and foreign nationals
apprehended in Gujarat State during
1992,1993 and1994 (Upto 31.03.94) is
given below:—

Year No.of Persons Arrested
Indians Foreigners

1992 312 3
(Pakistani)

1993 226 -
1994 35 --

(Up-to 31.03.94)
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In 1992, 3 Pakistanis were arrested
at Kutch by Gujarat State Police.

In 1993, 1 Indian was arrested at
Kutch by Gujarat Customs.

(b) No precise valuation of the
narcotic drugs, which are often of inde-
terminate strength and composition and
are liable for destruction, is feasible.

(c) The arrested persons are pros-
ecuted under NDPS Act, which provides
for stringent penalties.

(d) No specific evidence has been
found.

(e) Strict instructions have been
issued to all law enforcement agencies
to maintain utmost vigil and step up
enforcement efforts under the stringent
provisions contained in various Acts.
Training is being imparted to officers to
improve their effectiveness. A part of the
Indo-Pak Border has been fenced. Ve-
hicles and communication equipments
have been provided to the enforcement
agencies. Filed level contact points in all
Central and State Government enforce-
ment agencies have been established to
promote inter-agency cooperation in
enforcement work. BSF and Coast Guard,
who are deployed on the land and
coastal border have been vested with the
powers under the Customs Act to inter-
dict narcotics drugs in addition to the
Central and State Government enforce-
ment agencies empowered under NDPS
Act.

Seminar on GATT Agreement

5432. SHRI VILAS MUTTEMWAR:
Will the Minister of COMMERCE be
ploased to state:
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(a) whether any seminar on Uru-
guay Round of Talks has been organised
by the Indian Institute of Foreign Trade
in New Dethi; ‘

(b) if so, the issues discussed and
the outcome thereof; and

(c) the reaction of the Govemment
in regard to the suggestions made at the
seminar?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) and (c). The issues that were
discussed cover the implications of the
Uruguay Round Agreement for India in
the areas of market access, agriculture,
textiles and clothing, GATT Rules includ-
ing TRIMS, TRIPs, Trade in services and
institutional issues. The seminar pro-
ceedings have not been released formal-
ly so far.

Tourism Promotion In Gujarat

5433. SHRI ARVIND TRIVEDI: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the details of the proposals for
promotion of tourism in Gujarat received
and approved for implementation during
1994-95 and subsequent years during
the Eighth Five Year Plan; ~—

(b) the names of the projects pro-
posed to be implemented; and

(c) the amount of financial assis-
tance sanctioned for each project?



131 Wiritten Answers

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD): (a) to (c). No proposals
have been received from the State
Government of Gujarat to provide finan-
cial assistance for promotion of tourism
in the State during 1994-95 and subse-
quent years during the Eighth Five Year
Plan period.

[Translation]
Semi-Government Employees

5434. SHRI BARE LAL JATAV:
SHRI MOHAN SINGH
(FEROZEPUR):

Will the Minister of FINANCE be
pleased to State:

(a) whether the Government are
contemplating to grant pension and gra-
tuity to all the semi-Government employ-
ees;

(b) if so,the details thereof; and

(c) the time by which a decision is
likely to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). There is no general proposal under
consideration to grant pension and gra-
tuity to all the Semi-Government Employ-
ees.

Historical Monuments

5435. SHRI AVTAR SINGH
BHADANA: Will the Minister of CIVIL
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AVIATION AND TOURISM be pleased to

state:

(a) whether the Government have
decided to close down the historical
monuments of tourist importance to the
public on some days in a week;

(b) if so, the details thereof;

(c) whether this information has
been included in the tourist literature of
the country in the interest of the tourists;
and

(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD): (a) So far as the historical
monuments of national importance are
concemed no such decision has been
taken by the Central Government.

(b) to (d). Do not arise.
[English]
Inspection of Exported Items

5436. DR. LAXMI NARAYAN
“PANDEYA:
SHRI BRIJBHUSHAN
SHARAN SINGH:
SHRI SATYA DEO SINGH:
PROF. PREM DHUMAL.:

Will the Minister of COMMERCE
be pleased to state: ’

(a) whether the Govemment have
decided to free several items from the
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provision of compulsory inspection before
exporting them; and :

(b) if so, the details thereof, and
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
'BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) At present,
986 iterhs under the product disciplines
mentioned below are under the purview
of Compulsory pre-shipment Inspection
by the compulsory pre-shipment inspec-
tion machinery set up by the Ministry of
Commerce for the purpose under section
7(1) of the Export (Quality Control and
Inspection) Act, 1963: Chemical and
Allied Products, Engineering Products,
Food and Agricultural Products, Coir
products, Jute and Jute Products, Hand
knotted Woollen Carpets, Foot-Wear &
Footwear Components and Humaa Hair.
These items are not required to be
subjected to compulsory preshipment
inspection when exported by certain cat-
egories of exporters who have been
exempted in 1990 and in 1991 as per
details given in the attached Statement.

(b) The liberalisation measures in-
dicated in the Annexure in reply to part
(a) of the question have been part of a
continuous process over the years.These
measures aim at helping manufacturers
and exporters in avoiding delay, match-
ing production schedules, and quoting
competitive despatch dates to their for-
eign buyers. Further since the facilities
for self-certification and in process Qual-
ity control (IPQC) can be withdrawn by
the Export Inspection Agencies, the
manufacturers have, at the same time,
to continue to maintain the requisite
quality standards.
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STATEMENT

As a result of the liberalisation
measures introduced in 1990 and 1991
by the Central Govemment, the Compul-
sory Preshipment process has been
simplified and streamlined to enable items
notified uhder Section 6 of the Export
(Quality Control and Inspection) Act,
1963 to be exported without Compulsory
Preshipment Inspection as per details
given below:—

(i) Star Trading Houses, Trading
Houses and Export Houses
recognised by the Central Gov-
ermnment have been exempted
from the purview of compuslory
preshipment inspection of all
products notified under the Ex-
port (Quality Contro! & Inspec-
tion) Act, 1963.

(ii) Units approved by the Export
Inspection Agencies under the
System of In-Process Quality
Control (IPQC) have been
authorised to issue statutory
cenrtificates by themselves in-
stead of Export Inspection
Agencies.

(iii) Industrial units set up in the
Export Processing Zones, Free
Trade Zones and 100 percent
Export Griented Units approved
by the Central Government
have been exempted from the
purview of compulsory pre-ship-
ment inspection.

(iv) Items notified under the Export
(Quality Control and Ins-
pection) Act, 1963 have also
been exempted from compul-
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sory preshipment inspection
provided the exporters have a
firm letter from the overseas
buyers stating that they do not
want pre-shipment inspection
from any official Indian Inspec-
tions Agencies, which shall be
filed by the exporters before
the Customs Authorities at the
ports of shipments.

v) Manufacturers/exporters of en-
gineering products and fish and
fishery products, who have at-
tained export orders of these
products on an average level
of Rs. 1.5 crores during the
last three years and have not
received any quality complaint
from foreign buyers, and are
competent to carry out pre-
shipment inspection, will be
recognised as inspection agen-
cies for their own products.

Beedi Workers

5437. SHRI BASUDEB ACHARIA:
Wiil the Minister of LABOUR be pleased
to state:

(a) the amount of cess collected
from beedi manufacturers for the welfare
of beedi workers during each of the last
three vears, and

. (b) the amount spent for the wel-
fare of beedi workers during the said
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH
GHATOWARY): (a) and (b).
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Year Cess collected Expenditure
from beedi manu- incurred for
facturers for the the welfare of
welfare of beedi  beedi workers

workers
1990-91 120796 71978
1891-92 118759 77591
1992-93 120330 96659

Confiscated ltems

5438. SHRI MANIKRAO HODLYA
GAVIT: Will the Minister of FINANCE be
pleased to state:

(a) whether large quantities of valu-
able items confiscated by the Customs
authorities are lying dumped in various
Customs depots/godown;

(b) if so, the detaiis of such items
which were confiscated by the Customs
authorities up to December 31, 1993 and
are at present lying at Bombay, Caicutta,
Delhi and Madras Customs godown; and

(c) the details of measures taken
by the Govermment towards maintenance
of the confiscated items?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)
and (b). The details of confiscated valu-
able items lying in godowns of customs
houses Bombay,Calcutta,Delhi and
Madras as on 31st December,1993 are
as follows:
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(Value Rupees in Crores)

Name of Gold Silver Diamonds Currency
Customs Houses and precious

stones
Bombay 20.61 3.18 16.54 412
Calcutta 482 0.13 14.93 1.96
Delhi 0.38 0.62 0.73 0.11
Madras 4.93 1.38 .63 0.25

[N

(c) Such valuable items are kept in
lockers/departmental valuable godowns/
Govemment treasury till they are finally
disposed ot i.e. by deposit in Govemn-
ment Mint or Bank or sale through
departmental retail shop or public auction
etc.

[Translation]
Border Allowance

5439. SHRI MOHAN SINGH
(FEROZEPURY):
SHRI ANAND AHIRWAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether the government have
decided to restore the payment of border
allowance and compensatory aliowance
to the employees in the border States;

(b) if so, the detais thereof, and

(c) the time by which it is likely to
be restored?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). In accordance with the existing policy,

border allowance, which is in the nature
of a compensatory allowance, is sanc-
tioned to Central Government employees
posted in those areas along international
borders where the concerned State
Government pays a similar allowance to
its empoloyees. At present, Central
Government employees posted within a
distance of 48 kms. of the international
border, excluding district, sub-district and
tehsil headquarters, in the State of
Raiasthan are getting this allowance.

[English]
Meeting of Air Carriers

5440. KUMARI FRIDA TOPNO:
Will the Minister of CiVIL. AVIATION AND
TOURISM be pleased to state:

(a) whether a meeting of the na-
tional carriers, private air taxi operators
and others was ccnvened by the Direc-
torate General of Civl Aviation recently
in Delhi;

(b) if so, the conclusions reached
at the meeting; and

{c) the reaction of the Govemnment

thereto?
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THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD): (a) Yes, Sir.

(b) and (c). At the meeting, the
operators were advised to take the fol-
lowing additional measures to enhance
safety of operations:—

(i) All pilots should practise flight
procedures during emergen-
cies on simulators during re-
fresher courses;

(ii) Overhaul life of aircraft
component should be reviewed;
and

(iii) Air India and Indian Airlines
should establish separate qual-
ity control and quality assur-
ance divisions in view of their
large scale operations.

Operators were also advised to
improve airworthiness standards of air-
craft and safety of operations by strength-
ening of quality control set up, prompt
rectification of snags, establishment of
adequate maintenance facilities, monitor-
ing of Digital Flight Data Recorder and
Cockpit Voice Recorder readouts, pre-
flight medical examination of crew, ob-
servance of special precautions while
operating toffrom short airfields, adher-
ence to standard operating procedures
efc.

Black Money Utilisation

5441. SHRI RAM KAPSE: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government pro-
pose to channelise the black money in
the field of oil and natural gas exploration
and telecommunications;
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(b) if so, the details of the propos-
als in this regard; and

(c) the time by which it is likely to
be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). There have been suggestions from
Govermment Departments for mobilising
resources to attract undisclosed income.
No concrete proposal has so far emerged.

Tourism Development in
Maharashtra

5442. SHRI ANNA JOSHI: Will the
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) the amount of financial assis-
tance provided by the Union Government
for the development of tourism in
Maharashtra during 1993-94;

(b) the details of these projects/
historical places for which such assis-
tance has been provided;

(c) the names of places, out of
them, which are located in the backward
areas of Maharashtra; and

(d) the details of such proposals
pending with the Union Govemment for
grant of financial assistance during
1994-95 and 1995-96?

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM
NABI AZAD): (a) to (c). The Central
Department of Tourism sanctioned
projects/schemes amounting to
Rs. 356.60 lakhs to the State Government
of Maharashtra during 1993-94 for de-
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velopment of tourism in the State. Details (d) No proposal has been received
for projects/scheme sanctioned with from the State Government of
amount are given in thre attahced Maharashtra seeking central financial
Statement. assistance during 1994-95 and 1995-96.
STATEMENT

Sl. Name of the Project Amount sanctioned
No. : (Rs. in Lakhs)
MAHARASHTRA

\
1. Construction of tourist complex (sea side cottages)

at Ganapati Ule, dist. Ratanagiri (Konkan Circuit) 26.57
2. Construction of tourist complex at Matheran

(hills station, dist. Raigad) 16.39
3. Construction of tourist complex at Mahabaleshwar

(hill station, dist. Satara) 23.46
4. Construction of beach cottages at Harihareshwar,

Srivardhan, dist. Raigad, Konkan circuit.) 24 .88
5. Construction of tourist complex at Faridpur (dist. Aurangabad) 2425

6. Construction of tourist complex at Kunkeshwar,

Taluk Doogar, Sindhudurg dist. 24.80
7. Construction of Lake View Resort at Bhandardara,

Akola Taluk, Ahmednagar dist. 27.00
8. Construction of way side facilities at Mahed,

Raigad dist., Konkan circuit. 7.33
9. Upgradation of Golf Course, Pune 48.00
10. Upgradation of Golf Course, Bombay 35.61
11. Purchase of 6 nos. of scooters alongwith 4.07

10 HP OHS (20+35)

12. Purchase of 100 nos. of self-contained tents for 12.80
Shiroda and Mathpur

13. Purchase of water sports equipments and OIMS 11.29

14, Purchase of water sports equipment 20.54
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'SL Name of .the Project

Amount sanctioned

No. (Rs. in Lakhs)
15. Purchase of Hover Craft 16.97
16. Purchase of tents for Tarkavil, Talmalwan 19.23
17. Ganesh Festival 7.33
18. Publicity support for Ajanta, Ellora Guide book 5.48

Total 350.60

Bank Branches in Foreign Countries

5443. SHRI MOHAN RAWLE: Will
the Minister of FINANCE be pleased to
state:

(a) the details of nationalised banks,
including State Bank of India, which have
their branches in foreign countries at
present and the countries where such
branches are located;

{b) the details of these bank branch-
es which are running in loss/eaming
prefit;

(c) the accumulated loss to each
bank branch so far in each country;

(d) the reaons for their incurring
loss;

(e) the amount given by the Gov-
emment so far to each bank in the form
of equity to offset the loss;

() whether any bank branch in
foreign countries is likely to be closed
down due to incurring loss; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)
Details of public sector banks which have
branches in foreign countries and the
countries, where such branches are io-
cated are given in the attached
Statement-|.

{b) and (c). It would not be in public
interest to disclose details of the bank
branches which are running in loss/
eaming profits as also the accumulated
losses of different branches.

{(d) The general reasons for losses
are as under:—

(i) Large sovereign exposures to
countries like Nigeria, Argenti-
na, Mexico etc. which be<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>